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Before the National Green Tribunal, Kolkata
0.A. No. 63 of 2024 (EZ)

o (Earlier Original Application No. 18/2024/PB)
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Affidavit_in Replﬁ to the Supplementary Affidavit filed on behalf of

the Jharkhand State Pollution Control Board being the respondent

no.

2 by the respondent no. 4

I, Anish Igbal, son of SM Hasib, aged about 37 years, by faith- Muslim,
working for gain at GM Iron & Steel Co. Limited, having its registered
office at 7, Waterloo Street 2md Floor, Kolkata, West Bengal-700069, do
hereby solemnly affirm and say as follows:-

1.

1 am the authorized representative of the respondent no.4 company
herein. I have been duly authorized by the respondent no. 4 Company
to make and affirm the instant affidavit for and on behalf of the
respondent no. 4. I am well conversant with the facts and
circumstances of the instant case. I am as such, competent to make
and affirm the instant affidavit for and on behalf of the respondent no.
4 i.e GM lIron & Steel Co. Limited.

[ have been served with a copy of a Supplementary Affidavit filed on
behalf of the respondent no. 2 said to have been affirmed by one Rajiv
Lochar Bakshi on 30t September, 2024 (hereinafter referred to as the
“said Supplementary Affidavit’}. I have read and understood the

meaning, contents and purport thereof.

With respect to the contents of paragraphs 1 to 3 of the said
supplementary affidavit, save and except what are matters of record,
all allegations to the contrary are denied and disputed. It is denied
that the deponent is well acquainted with the facts or circumstances

of the instant case. It is denied that the deponent has gone through
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For GM lron & Steel Company Limite
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Ditector/ Authorised Signatory
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the order dated 15t February, 2024 pasaeﬁ by ﬁhxs
or the subsequent orders, as alleged or aE‘R’B It i
deponent has understood the contents of an}\m _,o\:scrs passed in
the instant proceeding. It is denied that deponent has been
authorized to swear the affidavit by the competent authority, as
alleged or at all. It is denied that the deponent has gone through the

relevant files or records in the present case, as alleged or at all.

With respect to the contents of paragraphs 4 to 6 of the said
supplementary affidavit, save and except what are matters of record,
all allegations to the contrary are denied and disputed. It is denied
that the respondent no. 4 had not submitted any reply to the show
cause notice being no. B-1233 dated May 20, 2024, as alleged or at
all. It is stated that the respondent no. 4 had issued a reply dated 281
May, 2024 to such notice. A copy of the reply dated 28" May, 2024
showing a receipt copy is annexed hereto and marked with the Letter
A" It is stated that the respondent no. 4 had filed a reply disclosing
all the steps taken by the respondent no. 4 to comply with the show
cause notice issued by the respondent no. 2. It is surprising and
shocking to note that in-spite, the respondent no. 4 having submitted
a detailed reply to the show cause notice dated 20th May. 2024 vide its
communication dated 28t May, 2024 which was duly acknowledged
by the respondent no. 2. the respondent no. 2 under its
Supplementary Affidavit dated 30t September, 2024 suppressed and
ignored and simply gave a go bye to the very existence of the said
reply dated 20% May, 2024. The respondent no. 2 never further
rebutted to the contents of the reply of the respondent no. 4 by its
letter dated 28th May, 2024. It is humbly submitted that the
respondent no. 2 ought to have dealt with the contentions /
submissions made by the respondent no. 4 in its reply dated 28t
May, 2024 and should have communicated to the respondent no. 4
about its contentions vis-a-vis the submissions made by the
respondent no. 4 vide its letter dated 28% May, 2024 in response to
the show cause notice dated 20th May, 2024.

Before I deal with the allegations made and contained in paragraphs 7
to 10 of the said supplementary affidavit, I humbly submit that the
purported show cause notice being no. B-1869 dated 21.08.2024 is a

repetitive one having the same cause of action as that of the show
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no. 4 had replied to the show cause notice }ietﬁg—gr?},, ‘?:fQSS dated
o0t May, 2024 vide its letter dated 28t May, 2024° which although
been received by the respondent No. 2 has never been rebutted rather
have been ignored and has been given a complete go bye by the
respondent no.2. I further humbly submit to state that the contents of
show cause notice being no. B-1869 dated 21st August, 2024, suffers
from constructive res-judicata and also is non-est. Now I deal with
respect to the contents of paragraphs 7 to 10 of the said
supplementary affidavit, save and except what are matters of record,
all allegations to the contrary are denied and disputed. Having made
the aforesaid statements challenging the very maintainability of the
show cause notice being no. B-1869 dated 21st August, 2024, we state
however, it is denied that the respondent no. 4 had not issued any
reply to the show cause notice dated 21st August, 2024, as alleged or
at all. It is denied that the respondent no. 4 has nothing to say or
rebut the alleged non-compliances or the environmental
compensation imposed upon the unit, as alleged or at all rather it is
submitted that the respondent no.4 has already given its reply to the
show cause being no. B-1233 dated 20t May, 2024 vide its letter
dated 28t May, 2024. It is stated that the respondent no. 4 had by
way of a letter dated 28t August, 2024 replied to the show cause
notice dated 21st August, 2024 filed by the respondent no. 2. The
respondent no. 4 in the said letter dated 28t August, 2024 had duly
indicated to the respondent no. 2 as to what are the steps taken by
the respondent no. 4 in complying with the observations made by the
respondent no. 2 and also refuted the calculation of the compensation
to be paid by the respondent no. 4. It is stated that the respondent
no. 4 has also issued a reply to the closure notice dated 30t
September, 2024 through a letter dated 4th October, 2024,wherein,
the respondent no. 4 had brought to the notice of the respondent no.
9 that the respondent no. 4 has been taking steps for compliance and
that no closure order ought to be issued against the respondent no. 4.
A copy of the reply dated 28th August, 2024 and a copy of the letter
dated 4th October, 2024 issued by the respondent no. 4 are annexed
hereto and collectively marked with the Letter "B". It is denied
that the affidavit 1is filed bonafide orin the
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For GM Iron & Stget Company L]
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interest of justice. It is stated that the respondent no. 2 is acting in
the most mechanical manner and whimsically without even
considering the replies issued by the respondent no. 4. The
respondent no. 4 has been diligently taking steps in terms of the
observations made by the respondent no. 2 and has also filed replies
to all the show cause notices bringing to the notice of the respondent
no. 2 compliances on the part of the respondent no. 4. The
respondent no. 4 has also attended the hearings so fixed by the
respondent no. 2. As such the closure order, issued by the
respondent no. 2 has been passed without considering the replies
filed by the respondent no. 4 and ought to be set aside. The whimsical
attitude and mechanical manner demonstrating total non-application
of mind by the respondent no.2 shall much more be evident from the
purported reason it assigned for issuing the closure direction on the
respondent no.4 vide its memo bearing reference no. 2117 dated 30%
September, 2024 which is eventually the date of affirming the
supplementary affidavit of the respondent no.2 under reply. The
purported reason assigned by the respondent no.2 is ill founded and
based on suppression of facts and the alleged reasons assigned
thereof, for “non-compliance”/“preferred not to reply” are perverted
findings against the facts and evidences in hand. I humbly submit
that the closure direction bearing reference no. 2117 dated 30%
September, 2024 has been issued illegally defeating all norms of
natural justice and hence, cannot be legally tenable and binding on

the respondent no.4.

e my respectful .
GM tron & Steet Company Limited

Ub\ﬂ\n\tl\o‘l o
| Director/Authorised Signatory
Deponent

Advodate

W 16a\ 181 10 FEB 7.025

tfirmed and |
SolBee!?:'!: :ne on 1gantification

and declared
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To Rarang
Kamlakant Pathak,
Section Head
Ranchi {Jharkhand)}
Ref no.OA /63/2024/€Z/B-1233

Sub:- Reply to the Show cause notic
18/2024/PB) in the matter of Ajay Kumar M
the Hon'ble National Green Tribunal (NGT),|

Dear Sir,

We are submitting as per your notice as per facts step by step

\._&\"NM '*kn

Lo

Dated-28-05-2024

o In the matter of O.A No, 63/2024 (Earlier 0.A. No.
urarka Vs State of Jharkhand & Ors) pending before

Eastorn Zone Bench, Kolkata - Regarding.

with photograph.

! S.No 3 il | Remark ) i
1k The ministry of Environment and Forests Govt.of India | We received the CTO {Consent
has issued EC in favour of M/s Bimaldeep steel Pvt to Operate) grant after the
ltd.vide letter NoJ-11011/641/2009-1A.2 revolution on 08-04-2022, and
{1)dt.17/01/2011.The earlier project proponent, M/s finally, we started production
Bimaldeep steel private limited, since being granted EC | on 05-05-2022. We submitted
to the project in 2011, has not submitted timely half the half-yearly compliance
yearly compliance report to the Regional office of report ta the regional office of
MOFE&CC as well as SPCB. MOEF&CC as well as SPCB on
24-11-2023 and 18-12-2023.
We will submit the next
comptliance report in June
2024. = =L
| 2. i t was observed that the project had huge stroge of We have aiready cleaned the |

bag filter dust-as well as ESP dust stored withinthe .

industrial premises unsystematically . The project

I should prepare a safe disposal plan for these wastes As
per the prevailing rules and regulations laid down by

the pollution control board.

£5SP dust as well as the bag filter
dust, and we are using the
wastes dust for land filling in
the lower down areas.

3. The project has to develop green belt as stipulated in
the Environment clearance letter but the same has
been not complied.

We are already planning to
carry cut planting in the
development area and have
also placed an order for the
green belt area to be
established within the next 10
to 15 days.

| o oA
oM ﬁl(\N &S T~
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s

4, All the roads within the industrial unit need to be made | We have already given the
concrete/ black topping to reduce the fugitive 1 order to the contractor to
emissions. construct the road withind to 6
months in the iron ore and coil
| storaga area. ﬂ
| 5, | Fugitive emission was seen fram various sections as Wae have already g
| leakages were found during the inspection. order for 2 new JeH
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work will be completed vithin

Housekeeping was found not up t6the mbrks asraw | | We have made a planto
materlals and solid waste were alsp found l'!ept in apen; | construct a new shed with an
IRCC fioor and housekeeping is

. : oA |inow up to date. Lot
Project has not constituted separate Envi onmental | '; We have already appointed an
management cell equipped with fuil fle ed labaratory! | Er’nﬂronment and Safety

facilities shall be set up to carry out the anvironmental | | Manager (shudhansu Prakash),
i . management and monitoring functions and | | and we have also applied for
{ | Environmental statement is also not belng filled | | the QMS (quality management
! properiy. system) certificate and we are
' | | submitting proper
| | ehvironmental statement. !
“8. Display Board is wall painted and noﬂbeing' updated on \JYe will compiete the digital '
' regular basis. Project need to install digitai Display display Board within 15 days.
|_ screen near the main gate for public display. L]
@ 9, Project authorities have not sybmitted charter.on "I We are submitting a charteron |
- ! Corporate responsibility for environment protection cErporate responsibility for the '
| | immediately after one year of production. ' new plant, along with
F ! | | photographs )
10. Project authorities were asked to submitdetailed T We are submitting detailed
i layout plan of the plant but the same has beennot layout plan of the plant.
made available by the unit's representatives.
11. Project has instailed and Ffunctioning ESP-and chimney [ When we purchased this plant
which are claimed to be outside the 13-acre tahd and from CEM, they handed over
lies in the disputed 4.67 acre lands. But the structure the ESP and chimney within the i
seems to be old and constructed by the earlier owner 13-acre land. The ESP and
of the Unit.ESP and stack are integral part of the chimney are to be inside the
sponge lron Unit and the project cannot be run without | 13-acre land, and this matter is
operating Air polution control devices as mentioned already running in judicial
above situated at disputed land. court.

The point-wise status of compliance to the conditions stipulated in the garlier C.1.0 issued by the

@ JSPC Board vide Ref.No.JSPCB/HO/RNC/CT 0-14997114/2023/516 dated 23.03.2023 is as given
below:
St Specific condition Status of compliance Remarks
1. That, the occupier shall make the Partially Comiplied We have already given
approach road and roads within the order to the
premises of the plant and work areas contractor to construct |
asphalted or concreted the road within 4tc 6
rnonths{PO copy
attach)
2. That, the occupier shall purchase raw Being complied Yes, we have purchase '

raw material only from |
valid source. i

i, That, the occupier shall make wark area | Partially complied We have alre

and transport roads concrete/black top the order foy Qhth
cont_'l;a'i:llzor to. cOmSLA

material only from valid source




road within4to 6

maonths{PO copy i
| |31 attach) e
That, the occupier shall submit Assure to complied Already PO given for |
photographs of tree plantation rain rainwater harvesting |
water harvesting, Boundary wall and and for niew belt !
water sprinkling system i plantation({attach
: 5 photograph) |
That, the occupier shall submit noise Heing complipd | have attach the copy |
manitoring report to the Board of noise monitoring |
! repart. i
6. That, the occupier shall comply with Belng complied Already PQ is given for ‘
‘conditions of authorization under digital display board ”
Hazardous and other and [PO copy attach) |
Wastes{management and |
transboundary movementjrules 2016 u i
$ 7 That, the occupier shall ensure the | Being camplied We have planning to |
| | cleaning and wetting of ground ' installed mixed
| | regularly to improve housekeeping fag/mist cannon '
systemwithinito2 |
o Lil months {
8. That, the occupier shall have its Being complied |
| ! conveyor belt for transporting the
1| materials fully covered all along its way !
and transfer points and suction system
should be connected to dusting
I | equipment. o
{o. | That, the occupier shall make water Being complied
sprinkling arrangement in areas around
crushing and screening units, raw
material heaps at unloading points
| heavy vehicle movement areas, roads
and waste dump sites etc. _ A
10. That, the occupier shall construct the Partially complied We have plan to i
shed for keeping Iron ore properly and extension the shed for
| ensure crushing and screening. keeping iron ore and
i operation in shaded enclosed area. work will done before
i the rainy season.
11. That, the occupier shall operate and Being complied
maintatn Air pollution control device
(APCD) regularly and submit
| photographs. _
! 12. f ‘That, the occupier shall comply the Being complied We will submit the
| provision of charter on corparate i ' photograph
| responsibility for environment
i | protection immediately after one year
| of production 5
13. i That, the occupier shall construct Partiatiy complied POIs alrea‘dﬁfg?v
| garland drain, toe wall and settling tank i work will do within-2
,t ! for storage of solid wastes and raw | to 4 months.
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materials separately and de-siltation of ]I
settling tanks shall be done regufarly. 3] . !
| That, the occupier shall submit Partlaily complied :
compiiance of condition of CTO half f
yearly to be Board. {1 !
That, the occupler shall regularly Being compligd Ail CCTV work properly |
cperate closed circuit television
{CCTV)camera for monitoring _
operational status of APCDs . {
! That, the occupier shall operate and Being compligd We will submit !
maintain Air pollution control regularly photograph |
Device{APCD)regularly and submit the of (APCD) !
photograph U |
17. That, the occupier shall ensure that no Further not applicable |
fly ash laden air should go to the nearby and we have not CPP
village. Thers must be proper in plant
protection to villagers from fly ash
laden air like three tier tree plantation
fine meshnetetc. , 1
18, | That, the occupier shali subm]t NOC Being compli_[ed We have attached
| from central ground water copy of NGC from ;
t authority/state ground water authority central ground water |
! regarding extraction/consumption of authority ,
ground water. '
19. That, the occupier shall operate an-line | Being complied We will attached the
emission monitoring system and ensure copy of data
uninterrupted and regular transmission manitoring {6 months
of data to JSPCB server. average report)
20. | That, the occupier shall operate PM10 | Being complied As per CPCB and JSPCB '
i analyzer with online connectivityand | guidelines i
! ensure uninterrupted and regular | i
| transmission of data to JSPCB server. |
21, | That, the occupier shall operate Being complied The process water is I
i *: Effluent treatment plant{ETP) kept in the close |
i ! circuit. ;
22, That ,the occupier shall raise the height | Being complied |
| of all stacks attached with air pollution |
I ! control devices{APCD)up to 30 meters !
{ 23. i That, the occupier shall comply fugitive | Partially complied We have already |
emission standards of 2000 g/m3 at a placed an order fora
distance of 10 meter from raw material new heat exchanger to
crusher and product handling areas etc: replace the old one,
and the work will be
completed within 6 to
-E 8 months.(PO copy
i attached)
24, [ That, the occupier shall provide Partially complied We are submitting
| separate electricity meter with all APCD photograph of
1 separate
,,,,,, = meteg
25. That, the occupier shall install Partially complied {order Riy:
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mechanical operated system for timely
coliection and removat of the flue dust .
generated in aif poliution control ;
device. L — e
T%e'lat.ethe occupiet shall provide Ensure to complied After complete the
software controlied interlocking facillty new heat e)fcl?ange
keeping in view of on-line emission and’ work, we will installed . |
effluent monitoring system to ensure ,
stoppage of feed conveyor, 50 that the
feed to the kiln would stop
i automatically, if emergency/safety cap ,
i of the rotary kiin is opened or ESP Is
non-operational ' 21
27. | That, the safety cap/emergency stack of | Assure to complied
| rotary kiln type plant, which is generally
installed above the after burner
| chamber{ABC}of feed end column
: _ | should not be used for discharging f
% i untreated emission, bypassing the air
poliution control device
28. | The content of Environmental clearance | The project has applied
| ide F.No-11011/641/20094A |{{1) | for transfer of EC to
dated 17.01.2011 for expansion of MOoEF&CC vide letter
| sponge Iron plant (200 TPD to 200 dated:08.02.2024
TPD)and instaliation of steel melting
i i shop {330 TPD)and captive power
! | plant{12MW-4MW WHRB & MW
| % AFBC)by M/s Bimaldeep Steel Private
l | Limited. : - E
29. That, the occupier shall dispose fly ash Further not applicable |
as per Fly ash notification 1999 and its and we have not CPP
- amendment therein in plant
30. That, Regular monitoring of influent Assure to complied Woe have attached the
| and effluent surface sub-surface:and test copy
! i ground water {including chromite)
| | should be ensured and treated
' | wastewater should meet the norms
i | prescribed by the state pollutjon |
] | control Board or described under the
| Environment (Protection) Act, 1986 |
\ ‘ whichever are more stringent Leachate '
l k study for the effluent generated and
i
1
|
|
|

i

| analysis shall also be regularly carried I

| out and report submitted to the i

| ministry’s Regional office at |
. Bhubaneswar SPCB and CPCB.

31 That, A time bound action plan shali be

--;/

I. | proper utilizatlon and disposal . 4"'\ AN
3. That, proper TI Assure to complied We.! e Wa,S,LEFEﬂ 1 \}
handling,storage,utifization and jig hataviecbue: & ¥ \ &\
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disposal of all the solid waste shall be
ensured and regular report’ reﬂardlhg
toxic metal content in the waste
materia} and its composition, end use
of solid/hazardous waste should be
submitted to the minlstry's Regionsl
office at Bhubaneaswar,SPCB and CPCB.

dispose of it.

i
y

properly, and then

That, vehicuiar pollution due to
transportation of raw material and
finished products shall be controtled.

! Proper arrangements shali also be
made to control dust emissions during
Ioading and unloading of the raw
material and finished product

Partlally complied

34.

That, the water consumption shall not
exceed as per the standard prescribed
for the steel plants.

{
Being complied Relevant report

35,

That, the occupier shail submit

| applications for renewal of cansent
under section 25/26 of the
water(prevention & control of
pollutionfact,1974 and under section 21
| of the Air {prevention & control of
poliution}Act,1981 again 120 days prior
to the date of expiry of this consent
i.€.31.03.2025 with documents showing
compliance of all of the above

| condition.

i

Assure to compiled

e e e e
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General conditions

Stipulated conditions

Status of compliance | Remarks

That, the occupler shall maintain the
National Ambient Alr Quality standard
given below:

PM 10 analyzer has
been instailed for
regular monitoring.

That, the occupier shall maintain the
emission quality within the standard
| and the quantity as foliows:

OCEMS has been
installed Assured to
maintain

That, the occupier shall keep process
effiuent in close-circuit and the quality
of effluent from other sources in
conformity with the standard{s}and the
discharge quantity as below:

|

ETP not installed, but
water is being kept in
close circuit.

That, the occupier shall dispose of salid
wastes as follows:

Partially complied

05.

! That, the occupier shall keep DG set(s)
within acoustic enclosure{s) and shall
keep the height{s)af exhaust pipets)as
per central pollution contral board

norm.

Complying iuith

a6.

| That, the occupier shail install and

Partially complied

Scanned with ACE Scanner
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maintain central ground water | Work Is going on [ with progress report with

Board/state Ground Water Directorate photograph.

approved system of'rain water

harvesting-cum-ground water recharge. ! I s o

That, the occupier shall grow and ! Exjsting old plantations I

maintain greenery in the periphery and | are being enhanced,

other available spaces and shall and new unused areas

continue enhancing its plant density ara belng prepared for

and biodiversity. ! plantation B D U S e '8
08. That, the accupier shall summit’ We have submit

environmental statement with ENV.statement with

supporting stochiometric calculations E properly filled
analyses reports, every year. ' : . —
| That the occupler shall submitsL Submitted We have attached the latest
report(s}duly monitored and is ed by test report accordingly
an NABL accredited/1S0 9001:2008 and
OHSAS 18001:2007 certified laboratory:
in compliance sub-Para{2},{3),(4) and
% (5) of paragraph 3 of this CTO yearly at
required perlodicity.
That, this CTO.Is valid subjected to the | Agreed
| validity of mining lease/Mining
plan/Ecofriendly/Environmental
clearance, if applicable. In case of no
renewal of Mining lease/Mining plan,
this consent shall be treated as revoked
automatically.
That, this CTO is issued from the ‘Agreed
Environmental angle anly and does not
absolve the occupier from other
statutory obligations prescribed under E
any other law or any other instrument
in force. the sole and complete
responsibility to comply with these
(\ conditions laid down in all other laws
for the time being in force, rests with
the industry/unit/otcupier
12 That, this CTO shall not in any way, Agreed with
! adversely affects or jeopardize the legal
proceeding, if any, instituted in the past
or that could be, instituted against you
by the state Board for violation of the
'; previsions of the Act or the Rules made
| | there under
13, That, the occupler shall comply withall | Assured to complied
i applicable provision of the water
{prevention & control of
| poliution)Act,1974;the water
i | {prevention & control of pollution}cass
Act, 1977 The Air (prevention & control
| of pollution)Act,1981;and the

|

T —————
[
e

e
L
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Environment{protection)Act,1986 and
Rules made there under.

The point-wise status of compliance to the canditions stipulated in the Environment
clearance letter issued by the ministry vide letter No ]-11[!11/641/2009-!&2 {1} dated
17.01.2011 is given below:

sl

[ stipulated conditions

Status of co;ppliance

Remarks

Efforts shall be made to reduce RSPM
levels in the ambient air and a time
bound action plan shatl be submitted.
On-line ambient air quality monitoring
and continuous stack monitoring
facilities for all the stack shall be
provided and sufficient air pollbtion
control devices viz. Electrostatic
precipitator {ESP) and bag fill etc. shall
be provided 1o keep the emission levels
below 50 mg/Nm by installing energy
efficient technology

The project has instalied
Electrostaticiprecipitator
{ESP}in the plant and the stack
emissions are monitored
continuoushy and connected to
the CPCB server.

There is a single stack of 30
metres height.

The project jas also instalied
hag filters inithe project at
various dust generation
machineriesand location to |
reduce dust pmissions i

Being complied |
We will improved |
as per suggestion |

it

As proposed, Electrostatic precipitator
(ESP) shall be provided to WHRB, FBC
and DRI plants to coo particulate
emissions within 50 mg/Nm. Fume
extraction system shall be provided to
induction furnaces to control the
emissions within the prescribed
standards.

it was obseryed that the
project has HSP installed for
the DRI plant

Being complied

Hl.

The National Ambient Air Quality

| Standards issued by the Ministry vide
G.S.R. No. B26(E) dated 16th
November, 2009 shall be followed.

The project has submitted
reports on the monitoring of
the Ambient Air Quality in the
industrial plant.

|

Being corﬁ'ﬁ!ied

.

Gaseous emission levels including
secondary fugitive emissions from all
the sources shall be control within the
latest permissible limits issued by the
Ministry and regularly monitored.
Guidelines/Code of Prac issued by the

| CPCB shall be followed. New standards
' for the spange iron plant issued by the
| Ministry vide G.5.R. 414{E) dated 30th
May, 2008 should be followed.

it was cbseryed at site that the
project has ipstalled
moniforing equipment for
continuous gaseous emissions
monitoring srom the stack. This |
is being transmitted to the !
CPCB and JSPCB servers online. |
The stack emission values have |
been mentioned at table
number 1,in the compliance to
specific condition no{1).values

Partially complieé

submitting of
fugitive
monitoring report
within 1 year and
we will develop
monitoring

U s
4
o
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Hot gases from DRI kiln shall be passed
through Dust Sestiing Chamber (DSC) to
remove coarse soiled and After Burning
Chamber (ABC) to burn CO completely
and used in waste heat recovery bafler
{(WHRB). The gas then shall be cleaned
in ESP before leaving out into the
atmosphere through 1D fun and stack

buting iﬁspec{ion and also as
pet the information submitted

' by the project, it is noted that

tha hot gases from the DRI kiln

js passed through Dust settling

bugning chamber (ABC) to burn
CO. The gas Is later passes
through the ESP 1D fan and the
stacks, cleaned befare leaving
out into the atmosphere

ct}mber (DSG) and after

partially cb“rﬁﬁl-ied

Vi

Total water requirement shall not

It was bbserved during the site

Partialh} complied

| exceed 1,050 KLD. Efforts shall further | inspection that'the project Is

be made to use maximum water from | drawing water ffrom the 7 Regarding the
the rain water harvesting sources. Use | numbers of Tube wells for which sewage
of air cooled condensers shall be the project aushorities have | treatment piant,
explored and closed circuit cooling made applicatipns to the Ground the purchase
system shall be provided to reduce water authorities vide letter order (PO) co
water consumption and water N0,87296 dated 21,01.2023. PY
requirement shall be modified Water from the plant js directed has b‘?e"

{ accardingly. All the effluent shall be into a settling chamber in which Sme_'tted- and

i treated and used for ash handling, dust | the suspended particulate .matter | we will complete
suppression and green belt is removed and then the clear it within6to 8
development. No effluent shall be water is recalculated and re-used | months.

: discharged and zero discharge shall be | In the industry, ‘

_ | adopted.Sanitary sewage should be .

i treated in specific tank followed by | ! .

| soak pit. _ T R UL S '

VIl. | Effort shall be made to make use of rain | During the Inspection, it was Partially complued

water harvested. If needed, capacity of | noted that the projecthad had |

[ the reservoir should be enhanced to provision for cgllection and We have
meet the maximum water requirement. | storage for rain water. The water | .10 hod PO copy
Only balance water requirement shall was being used in the project for

be met from other source.

purpases like water sprinkling
over roads for dust suppression,
watering the plantations,
washing,etc

Hawever, it was noted that the
project was drawing water
through the 7 nos. of bore wells
which are statqd to have been
made by the eariier owner.

with photographs

Vil

Regular monitoring of influent and
effluent surface, sub-surface and
ground water {(including chromite}
should be ensurad and treated
wastewater should meet the norms
prescribed by the State Pollution
Control Board or described under the
Enviranment {Protection) Act, 1986

During the inspection, it was
noted that the project was not
discharging effiuents to the
outside the plant.

Project proponents have not
provided report on the influent
and effluent water quality,

g s o

Scanned with ACE Scanner

Bemg comphed

We have
attached flow-
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whichever are more stringent. Leachate | | TN i |
study for the effluent generated and i The project groparjent has also 1

analysis shall also be regulatly carrled not submittéd any teport on the
out and report submitted to the - Leachate Study.
Ministry’s Reglonal Office at Ranchi, |
SPCB and CPCB. gl A
IX. The water consumption shall not As per the reports ﬁro&i‘ded by Being complied
; exceed as per the standard prescribed | the project proponents, Itis
¥ for the steel plants, noted thatithey aré abiding by the
conditlon, i i
X. [ All the coal fines, char from DRI plant Itiwas obsdryed during the i Partially complied
. shall be utilized in AFBC boiler of power | Inspection that the project does
| plant and no char shall be used for not have AFBC Boiler. Therefore, i After EC
| briquette making or disposed off the coal fines and char from the | expension we
- anywhere else, AFBC boiler shali be DRI Plantiis presently notbeing | iy o motied
installed simultaneously along with the | consumed inthe AFBC boiler. The =
' DR plant to ensure full utilization of pfant does nat have SMS.plant in
c’ char from the beginning. Scrap shall be | operation. Presently, all the solid
used in steel meiting shop [SMS) and wastes are being stored within

SMS slag and kiln accretions shall be the plant and partly disposed to
! properly utitized. All the other soid the vendors,

i waste including broken refractory mass
' shall be properly disposed off In .

enviranment-friendly manner. i ]

XL, Proper Utilization of fiy ash shall be The project ﬂaﬁs not have CPPin | Further not
ensured as per Fly Ash Notification, the plant and there is no | applicable and we
1599 and subsequent amendment in generation of fly ash in the plant. ' have not CPP in
2019. | plant
XIl, Vehicular poliution due to Water spriniiing isdonebythe | Being complied
| transportatiBn of raw material finished | project proponent through water :
products shal! be controlled. Proper ’ tankers fo water on'the roads. it i

arrangements shall also be made to was noted that there were water

control dust emission during loading sprinklers installed near the [
]. and unioading of the raw material and | loading and unloading sites. !
O | finished product. | However, the project needs to
| increase the number of water
sprinklers aking the roads as well
as loading and unlaading sites — .|
Xl All internal roads shall be black topped. | The project Has made some parts | Partially complied
The roads shall be regularly cleaned of the roads concrete and have
with mechanical sweepers, A 3- tier assured to make ail roads :
. avenue plantation using native species crete within one year time. r .
! shall be the linked coal mines shall be resently, cleaning is being
E created within the unit carried out by means of manual
i cleaning. = =i =
Xiv, Proper handling; storage, utilization and | Presently, the project authorities | Partially complied
dispasal of all the solid waste shall be | are keeping all raw mzterials |
ensured and regular report regarding within project area. However,
toxic metal content in the waste proper systematic means of 2
i rnaterial and compasition, end use of covering of materials by sheds or ff';-}h
i solid hazardous waste should be by tarpauiin and storage of raw 4" &, b ’

/&". ’.r 1 i :,:".-- . W
fD [ TanR
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submitted to the Ministry's Regional
Office at Bhubaneswar SPCB and CPCB.

thaterials, with proper covering
and measuras to check splilage
dre to be adopted by the project

groponents.

A time bound action plan shall submit 11he project has assured to submit | Parﬁallv com;;l'l-e-a_'
to reduce solid waste, proper-utilization | Time Bound A&ion-Han to reduce | \We have
and disposal. olid waste and its proper J: attached PO and
ytilization, | the dispute will
be resolved

within 6 months. |

XVi.

Risk and Disaster Nanagement plan
along with the migration measures shall
be prepared and 2 copy submitted to

| the Ministry’s Regional Office at
Bhubaneswar, SPCB and CPCB within 3
months of issue of environment
clearance

The projecti_:roponents have
assured to prepare and submit
Risk and disaster management
plan to this office.

| Partially complied
]

H

Disaster
management
retated planis
submitting

o

As proposed, green belt shall be
developed in33% of plant area as per
the CPCB guidelines in consultation
with the DFO.

i was observed that the project
as developed plantations along
ve boundary and within the

plant. However, there was na

systematic green belt raised in
tﬁe industrial plant. The project
should submit an Action Plant
along with implementation

Schedule forvaising 33% green

belt as per the stipulation.

Partially cd;ﬁplied !

| We have

| developed new
| green area and
| photograph is

E attached.

1" All the recommendations made in the

The project has assured to comply

Partially compliéﬁ_

construction fabour within the site with
all necessary Infrastructure and
facilities such as fuel for cooking,

| mobile toilets, mobile 5TP, safe drinking
| water, medical heaith care, créche etc.

no labour camp.

KVIL
| ! Charter on Corporate Responsibility for | with the stipulation within the We have plane
Environment Protection (CREP) for the | next3 manths’ time period. for coming 1 year
| Steel Plants should be implemented. and previous year
i [ photograph
| | | attached N
'XIX. | ‘Atleast 5% of the total cost of the Some activities like distribution of | Partially complied
| project shouid be earmarked towards plants, organizing Health Camps
| the corporate social responsibility and | and distribution of sanitation we have plane
| ltem-wise.details along with time materials in the village have been | ¢5¢ coming 1 year
bound action plan shogld ‘be prepared | tn:htNn. | and previous
and submitted to the Ministry's photograph
| regional Office at Bhubaneswar. The project propanents have hel
Implementation of such program assured to submit reporton the | attache
| should be ensured accordingly in a time Need Based Assessment Study :
bound manner. and Developiment of CSR within 3
. months time, " 1O SOl
%X, | The company shall provide housing for | As observed at site, there was | Being complied
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The housing may be in the form of
temporary structures to be removed
after the completion of the

General Conditions |

The project authorities shall strictly
adhere to the stipulations made by
the Jharkhand Pollution Control
{4PCB) and State Govt.

The project has obiained; CTO from the

' sharkhand State Pgliutior Control Board
vide letter No. JSRCH /HCI RNCI CTO -
149971141 2023/916 daﬁad 23/ 031
2023 which is valid Up to;31/03/2025.

Being complied

At no time, the emission shall
exceed the prescribed limits, In the
event of failure of any pollution
control system adopted by the unit,
the unit shall be immediately put
out of operation and shall not be

i restarted until the desired

"As per the reports on endirorment

| quaiity monitoring provi
. project proponents, 5ta ‘emissian

by the

recarded is SPM 46 mg/Nm3 and the
AAQ parameters récorded PMIO- 86
ug/m3, PM2.5- 51,ug/m3 Both the
values are within the prescribed limits.

~Being corri;ii?d

efficiency has beenachieved. . ! o
lil. | Nofurther expansion or The project has been récently taken | Assured to
modifications in 1 the plant shallbe | up the current owner m/s GM iron | comply

carriad out without prior approvai
of the Ministry of Environment and
Forests. In Case of deviations or
alterations in the project proposal
from those submitted to this
Ministry for clearance a fresh
reference shall be made to the
Ministry to assess the adequacy of
conditions imposed and to add.
additional environment protection
measures required, if any

and steel company limited.

[
i
f
|

1t is assured by the project proponent

to comply with the stipulation.

1
1
|
I
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W

The gaseous emissions from various
process units shall conform to the
load/mass based standards notified
by the Ministry on 19" May, 1993
and standards prescribed from time
to time. The State Board may
specify more stringent standards
for the relevant parameters keeping
in view the nature of the industry

| and its size and location

The project proponents have assured to
comply with the stipulation

| The project authorities shall strictly

| comply with the rules and

] regulations under Manufacture,

! Storage and import of Hazardous
Chemicals Rules 1989 as amended
in October, 1994 and January 2000.
Autharization from the JPCB shall
be obtained for collection,

| treatment, storage and disposal of

The project authorlties have subsmitted
copy of the authorization from the
Jharkhand State Pollution Control Board
vide Authorization no. JSPCB 1HO) RNC/
HWM-16287064/2023/84 dated
12/12/2023

Being complié_d |

We have
attached new

L Being complied




| hazardous wastes. |
He project authorities must strictly | The project authoritids have submitted | Being complied
comply with the rules and copy of the authorization frém the We have
regulations with regard to handling ' jharkhand State Pollition Control Board | attached new
and disposal of hazardous wastes in | vide Assured to Subﬁt Authorization no. | appfication
accordance with the Hazardous | Jspca/ HO/RNC/HWN 16287064/2023/84 copy.
Waste (Management and Handling) | dated 12/12/2023 | {
Rules, 2003, Authorizationfrom the | |
poliution Control Board must be ‘ {
obtained for collection | treatment / | |
I storage | disposal of hazardous 1
wastes 1 ] LR i A
VIl. | The overall noise levetin and Noisé manitoring rgports not Being to submit
around the plant area shall be kept | provided to the committee.
' We have

well within the standards (85 dBA)
by providing noise Committee.
Control measures including acoustic
hoods, silencers, enclosures etc. on
all source of noise generation, The
ambient noise levels shall conform
1o the standards prescribed unden
Environment (Protection) Act, 1989
[viz, 75 d8A (day time) and 70 dBA
{night time}.

i attached latest

test report copy

VH.

The company shall develop rain
water harvesting structureas to

The project has deﬁeluped rain water
harvesting structure for collection

Being complied i

harvest the rain water for and a reservoir forits storage for use | We have
utilization fn the lean season | which requires regular maintenance | attached PO
besides recharging the ground | .
{ copy with
water table
photograph
1X. | Occupation Heaith shall The project has not submitted | partially
Surveillance of the workers shall be information relating to the Occupational | complied
done on a regular basis and records | Health Survelllance carried out.
| maintained as per the Factories Act. | We have
! attached staff
health
surveillance
report copy.
X. | The project proponent shall also The project proponents have submitted | Assured to

camply with all the environmental
protection measures

that they have purchased the plant from |
Bank during auction.

They do not have a copy of the EIAJEMP
prepared based on which EC has been
issued by the Ministry.

However, they have sought time of 3
months ta comply with the stipufation.

comply within 6
months.

We have

attached name
change copy on
McEF and after
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E.C,however we |
have submitted |
proper alt the |
Environmental |
protection
measures.

A separate Environmental
Management Cell fequipped with

"As noted at site, the proj'e"F_t_ does not
have any separate Environpment

Being complied 1

stipulation environment clearance

Bank, has agreed to submit the same _

full-fledged iaboratory facilitles Management Cell with qualified We have
shall be set up to carry out the personnel The project needs to submit '
Glanrtic i ol Bt 166 T S e
E ' fetter with
| name and
| contact
= | j i | pumber.
| Xil. | Asproposed, Rs. 6047.00]Lakhs and | It is submitted by the project proponents | Partiafly
Rs. 960.00 Lakhs shall be armarked | that they would prepare Acticn Plan | complied
towards total captain cost and along with implementation schedule and |
recurring cost/annum for submit the same within 3 months time [ We have
environmental po!h_mnn control to this Regional Office, MOEF&CC attached action
measures and judu:lot_nsl\r used to plan for project
| implement the congitions
| stipulated by the Ministny of pr.oponents
Environment and Forest as well as with .
the State Government. Altime implementation
bound implementation schedule schedule.
shall be implement ail submitted to
the Ministry and its Regional Office I
at Bhubaneswar to implement all !
the conditions stipulated herein.
The funds so provided shall not be
b diverted for any athers purpose. 1 J 3
Xiil. | A copy of clearance letter shall be The present project proponent, who has | We have '
sent. the propanent to concerned purchased the project from the Bank, | submit the
' panchayat, Zita Parishad/Municipal | has agreed to submit the same within | jetter for any
| Corporation, Urban Local Body and | next3 maonths. ! flowing
| the locall NGO, if any fro_r‘n whom organization
suggestions/representations, if any :
were received while protessing the regard[ng plant
proposal. The clearance letter shall op.erataonal
also be put on the website of the going on
company by the proponent. smooth and no
. any problem
XIV. | The project proponent shall upload | The present project proponent, who | Assured to
the status of compliance of the has purchased the project from the | comply

canditions, including resuits of T %
3 ’ within next 3 months. P
monitored data their website and g, ’ >
shall update the same periodically. New]
It shall simuitaneously be sent to : .L“,’/ 1’: t
T ] Iy [
ey | 1
iy \ ""‘9 &
.
ey \
: {:& s,
N0,
N,
S




the Reglonal Office of the MOEF,
the respective Zonal Offlce of CPCB
and PPCB. The criteria pollutant
levels namely; RSPM (PM 2.5 and
PM 10) SO2, NOx {ambient levels as
well as stack)

The project proponent shall also
submit six monthly reports an the
status of compllance of the
stipulated environmental
conditions including result of
moenitored data (both in hard copies
as well as by e-mall) to the
Regional Office MoEF&CC. of MoEF,
the respective Zonal Office of CPCB
and the JSPCB. The Regional Office
of this Ministry/CPCB/iSPCB shall
maonitor the stipulated conditions.

Xvi.

The Environment Statement for
each financial year ending 31st
March in Form V as is mandated to
be submitted by the project
proponent to the concerned State
Poliution Control Board' as
prescribed under the Environment
(Protection) Rules, 1986 as
amended subsequently, shall also
be put on he website of the
company along with the status of
compliange of environmental
conditions and shall also be sent to

Neither Date has been mentioned or nor
any data filled.

The data filled in g\viron ental
statement submitted to the committee
is Nill in mast of the places which shows

sheer riegligence by the PP.

The project authprities have not Being comnplied
provided six morfthly compllance | We have
reports submittey to the Regional attached copy
office MoEF&CC, of last 6 month
E compliance
report and we
have presently
submitting the
‘ next E.C
| compliance on
i June 2024
Environmental S"t‘iemeﬁrovided isof | Being complied
21-22 but Data filled properly

We have
submit
environmental
statement 21-
22 and 22-23
with proper

| field.

XV,

| the
[ The project proponent shall inform

accorded environmental clearance
by the Ministry and copies of the
clearance letter are available with
the JSPCB and may also be seen at
the website of the Ministry of D, »
industry, M/s'GM Iron and
Environment and Forests at
http:/envior.nic.in This shall be
advertised within seven days from
the date of issue of the newspapers
that are widely circulated in the
region of which one shall be in the
Jvernacular language of the locality
concerned and a copy of the same
should be forwarded to the regional
office.

the public that the project has been |

The project has applied for transfer of EC
to MoEF&CC vide letter Dated:
| 08.02.2024

| The present owner of the D, « industry,

| M/s GM Iron and steel company limited |

| has not published any advertisement in

| the newspapers regarding their taking
over of the industry.

Project authorities shall inform the

Partially
complied

We have
attached copy
of name
changed
{application

copy)

P
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Regional Office as well as the of approval of the prdfect by the complE!d_
Ministry, the date of financial concerned authorities have not been

closure and final approval of the provided to the committee,

project by the concerned I

authorities and the date of
commencing the land development
work. | K————————

Whereas, after perusal of the above said inspection report it was observed that non-compliance of

many conditions of Environmental Clearance (EC) and Consent to Operate (CTO) is there so, the
competent Authority has ordered to calculate the Environmental Compensation agamst the Unit as
per the "Report of the CPCB In-house Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund". The caiculation of Environmental Compensation

is given below as follows:-

CALCULATION OF ENVIROMENTAL COMPENSATION OF

M/S G.M IRON & STEEL CO.LTD. PHASE-3, ADITYAPUR INDUSTRIAL AREA,

SARAIKELA-KHARSAWAN.
Nature of violation - Noncompliance of CTO & EC conditions.
Basis to levy the Environmental Compensation - Pollution tndex

The environmental compensation is based an'the following formula:

EC= PIXNXRxSxLF

Where, EC- Environmental compensation
pl- Pollution Index of Industrial Sectar

N -Number of days of violation took place
R - A factor in rupees for EC

$- Factor of scale of operation

LF - Location Factor

Now in this case,

Pl is to be taken as 90 as the industry belongsto Red category {iron & Steel {involving processing
from ore/integrated steel plants) and or Sponge Iron units) {as per CPCB's guidelines).

N is to be taken as 62 days from 11/03/2024 to 11/05/2024,

Ris to be taken as 250 (as per CPCB's guidelines).

s
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Al : !
§ is to be taken 1.5 as the unit belongs o Large Scale as pdr Notification No. - 5.0, 1712(E} - dated

01106!2020qu Ministry of Micro, Smalt and Medinm En!cn!pﬁscs (S could be 0.5 for m cro or small,
1.0 for medium and 1.5 for large units as per CPCB Guidelihes).

LF is to be taken.as 1.25 as the population of Saraikela-KRarsawan is > | million. (Districl Census
Handbook. Saraikela-Kharsawan of 2011).

Therefore,
EC {Perday)=Pli x R x§ xLF
=90 x250= 1.5 |25

= 42.187.50/-
Henceforth, the Environmental Compensation for one day somes aul to be 2 42,187.50/-. Sa, ll'rc
lfc;! be ¥'26,15,625.00/- (i.e. Twenty-Six

wtal Environmental Compensation for 62 days comes out
Lakhs Fiftcen Thousund Six Hundred and Twenty-Five Rupees Only).

Now. therefore, in view of the above and by exercising the powers vesied under _scclion 25{26 of
Water (Prevention & Control of Pollution) Act. 1974 and under section 21(4) of Air (Prevention &
Control of Pollution) Act, 1981, the Competent Authority has bccn. pleased to grant you ;3
opportunity of being heard in person / through an autharized representative on 28.05.2024 a 11
A.M. in the Board"s Head quarterto explain that why the sbove said Environmental Compensation
may not be imposed upon your UniL. CTO issued to the Unit may not be revoked, c!nm‘lrc' order ma;\;
pot be issued & legal action may not initinted against the Usit. in case of failure to submit your pa

an expante order may be passed.
This issues with the appraval of the Compctent Authority. S T
}{ .ga/lc 5'( 2044
{Kamlakant Pathak)
Section Heac
‘& -

RizHi- OM Tron & S SCHE
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GM Iron & Steel Company L_'{d.

CIN:U2731OWB2007PLC113656 E-mail ; gmsteelbbsr@gmail.

<
! p PLANT-A11P A12P A13P AND M4,A5PMPA7A3A9A10A11P, il Phase, Industrial Area,
£ Adityapur, Jamshedpusr, Dist. Saratkeila-Kharsawan, Jharkhand-B31013

T o PLANT-Kurli, Khunti,Chandi(Opp. Mukhia Hotel), Dist.Seratkella-Kharsawan, Jh.-832404

1

d Rs.2,53,125.00{only 6 days}instaad of the total enwvironmenta! cast of Rs.26,15,62°

i‘ﬁ. Er:.fﬁ"-?k-ﬂ';‘.-?
M S.k Shiivastava

Iharkhand State Pelfution contvol Board

T A Division Bultding, HEC, Dhurw2

P.anchl-aadoodiiharkhand)

1869, Dated-2 1-08-2024.

vour older tater Ref no.OAIGBIZl]zd/EZ!B- 1233,Dated-2005-2024
Dur Reply against show cause natice ref ng-nit, Dated-28-05-2024
Our Reply against show cause notice ref no-GISCL/24-25/11, Dated 05072025

Sub- Reply to the Show cause notice in the matter of O.A No. g3/2024 (Earlier D W2
15/2024/PB} in the matter of Ajay Kumar Murarka Vs State of tharkhand & Ors} pending o=
tha Hon'ble National Green Trbunal (NGT}, Eastern Zone Bench, Holkata — Papar

environmenta! compensation.

Qe Your latcer ro.B-

Dear Sir,

diy AS PER DUR CALCULATION OF ENWRRGIAELT
EL COMPANY.UMITED IR0 PnasE, SIDJSTRIAL -
£ ELOWING FACTS.

Wwe asre reguesting to you kin
COMPENSATION OF M/S G.M IRON & STE

ADiTYAPUR, and SARA!KELA-KHARSAWAN WiLL B
» lolnt inspection visited date 09/04/2024, but environmental compensetion calcuisi it
ct=rt dats is 11/03/2024 to 11/05/2024{Vatal 60 days}But even it caloy

dzte, 1t is 33 days.

» We would Hike to teil Mr. that avery Sunday in our piant, all the place where there 5 &
ulnd of dust are cleaned in the entire plant.

joaf20z4 to 14/04/2024,total €& =27

According to this, the n=xt Sunday from 09
=42,1s7.55=z,53,125.00.

aecorcing to your visit caicuiation process wiil be 6days

Tharefore, it is cur numbie request to you kindly consider gur request for depaosit!

-

days}).we wouid like to assure yau that we will be ready to deposit the said amount vt

a week.
If sir feels appropriate, you can get all the facts checked 2gain.

Thanking You
For G.M IRON & STEEL CO.LTD

e
én\m ngash
GM IRON & STEEL CO. LTD-

\o-

‘Authorized Signatory -

s

Isted from youl viss

Scanned with ACE Scanner
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GM Iron & Steel Company Lid.

CIN : U27310WB2007PLC113656  E-mail : gmsteelbbsr@gmail.com

Lall ' PLANT-A11P A12P A130 AND At4, ASP AGP A7 ABA9 ATO A11, Uil Phase, industrial Area,

Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013

PLANT-Kurli, Khunti, Chandil(Opp. Mukhia Hotel), Dist.Seralkella-Kharsawan, Jh.-832404

Wﬂmmmuwwwnﬁmuwmumwwwﬁhqu;zh.
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S.No Rematk
1. The ministry of Environment and Forests Govt.of | We sEckived the CTO
India has Issued EC in favour of M/s Bimaideep (Consent to Operate) grant
steal Pyt ltd.vide letter NoJ-11011/641/2009-1A.2 | aftor the revolution on 08-
(1)dt.17/01/2011.The earller project proponent, 04-2022, and finally, we
M/s Bimalieep stee! private limited, since being started production on 05-05-
granted EC to the project in 2011, has not 2022. We submitted the half-
submitted timely half yearly comphiance report to | yesriy compliance report to
the Regional office of MOFEBCC as well as SPCB. | the regional office of
MoEF&CC as well as SPCB on
? 24-11-2023 and 18-12-2023.
We will submit the next
compliance report in June
2023,
2 | t was observed that the project had huge stroge | We have already cleaned the
of bag filter dust as well as ESP dust stored within | ESF dust as well as the bag
the Industrial premises unsystematically .The fiiter dust, and we are using
project should prepare a safe disposal plan for .the wastes dust for land
these wastes As per the prevailing rules and fillng In the lower down
regulations laid down by the pollution control areas.
board, '
3. The project has to develop green belt as stipulated We are already planning to
in the Environment clearance letter but the same | carTy out planting in the
has been not complied. davalopment new green area
and have also developed.
Photograph is attached.
4, All the roads within the industrial unit need to'be | We have already given the
( made concrete/ black topping to reduce the order to the contractor to
fugitive emisslons. construct the road within 4
to 6 months in the iron ore
and coil storage area and po
1 cupy Is attached.
5. Fugitive emission was seen from various sections || We have already placed an
as leakages were found during the inspection. "order for a new heat
exchanger to replace the old
.one, and the work will be
completed within 6to 8
months.po copy attached,
6. Housekeeping was found not up to the marks as | We havemade aplanto 7,
raw materials and solid waste were also found construct a new shed withaq.
kept in open. WCC fluor and housekeeping
is now up to date within 1 ;
w.t F
yeat. e Zhei oy SB02NM8
' . P9 DATE *//
BBSR Off. : N/4 - 157, IRC Viltage, Nayapall, Bhub Fi@idha, Tel. : +01-674-2553045, Fax : +91-674-2553045 a8 oy i
Kol. Off, ; 7 Watarioo Street, 2nd Floor, Kotkata-700 B 2623, Fax : +91-332248 0602 - 4':}\ s
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|
Steel Company Lid.
aGu hunv!!ggooar‘pm 13656 E-mail : Mb&n!ﬂmll.com
PLANT-A11P A1ZP A13P Q]D A14, ASP A6P A7 AB A9 A10 AT1R (4

phase, Industrial Area,
. 31013

. PLANT-Kurli, Khunti,Chandil{Opp. Mukhia Hotel), Dist.Seraikellaharsawan, Jh.-832404
7. Project has not constituted separate Weame-already appointed
Environmental management cell equipped with an Frylranment and Safety
full fledged laboratory facilities shall be set up to mrﬁhudhansu
carry out the environmental akash),
management and monitoring functions and 'ar‘{we have also applied for

Environmental statelment Is also not being filled ﬂﬂlh!\dS’{mjillty

properly. ent system)
4 cer] te and we are
suﬁ' ting proper

envirgnmental statement, |
8. Display Board Is wall painted and not being Already installed.

updated on regular basis. Project need to install (photograph attached)

digital Display screen near the main gate for public

- Dist. : Serafkeila-Kharsawan,

display. i !
9, Project authorities have not submitted charter on | Charter on corporate
Corporate responsibility for environment respohsibility for
f‘ , protection immediately after one year of envirdnment protection copy i
production. is attached

10. Project authorities were asked to submit detailled | We gre submitting detafled
layout plan of the plant but the same has been not | faybui¢ plan of the plant.
made available by the unit's representatives. Cujly attached |
11. Project has instalied and functioning ESP and When we purchased this
chimney which are claimed to be outside the 13- pfant from CFM, they handed
acre land and lies in the disputed 4.67 acre lands. | over the ESP and chimney
But the structure seems to be old and constructed | within the 13-acre land. The
by the earlier owner of the Unit.ESP and stack are | ESP'end chimney are to be

integral part of the sponge Iron Unit and the instde the 13-acre land, and
project cannot be run without operating Alr this matter is already running
poliution control devices as mentioned above in judicial court.

situated at disputed land.

The point-wise status of compliance to the conditions stipulated in the earlier C.T.0 issued

C by the JSPC Board vide Ref.NoISPCB/HO/RNC/CTO-14997114/2023/516 dated 23.03.2023 is
as given below: it
| sl Specific condition “Statusof || Remarks
L compliance |
1 That, the occupier shail make the Partially Complied | We have already given
approach road and roads within the order o the
premises of the plant and work contractor to construct

areas asphalted or concreted the road within 4to 6
- months in the fron ore
.and coil stroge area.po . -
copyisattached
2. That, the occupier shall purchase Being complied Yes, we have purchase, - | * 42
raw material only from valid source raw material oniy ft;ém

valld source.

BESR Off. : N/4 - 157, IRC Vitiage, Nayapalli, Bhubaneswar-751015, Odisha, Tel, : +91-674-2553045, Fax : +91-674-2553045
Kol. Off. : 7 Waterloa Street, 2nd Floor, Kolkata-700 069, Tel. : +91-332248 2823, Fax : +91-332248 0602
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GM Iron & Steel Company Lid.
wmcthﬁcrm

CIN : U27310WB2007PLC113656 E-mait: il.com

PLANT-A11P A12P A13P AND 14,#&PMPA7ABA9A10A11P, ch, Industrial Area,
Adityapur, X . Dist. : Seralkeila-Kharsawan, 831013
PLANT-Kurti, Khunti,Chandit{Opp. Mukhia Hotel), Dist .Jh.-832404
That, the occupier shall comply the | Being aomplled We will submlt the
provision of charter on corporate ?']}Hotpgraph
responslbility for environment i
protection immediately after one i}

year of production Lt
That, the occupler shall construct PO is piready given and
orkwill do within 2 to

Partially complied
gariond drain, toe wail ond settling
tank for storage of solid wastes and
raw materials separately and de-
siltation of settling tanks shall be
done regularly.
14. | That, the occupier shall submit
compliance of condition of CTO half
yearly to be Board.
15. * | That, the occupler shall regular[y Being complied |
operate closed circuit teievision 18 3
‘. . | (cCTVicamera for monitoring M
aperational status of APCDs !
16. | That, the occupler shall operaté
and maintain Alr poliution control
Device{ARCD)regularly and submit

the photograph

Partially complied |

-:We Will subrmit regularly
photograph of (APCD)

Being complied

17.

That, the occupier shall ensure-that
no fly ash laden air shquid go to the
nearby village. There must be
proper protection to villagers from
fiy ash laden air like three tier tree
plantation fine mesh net etc.

i '.F.urﬂiar not applicable

.and'we have not CPP in
plant

18.

from central ground water
authority/state ground water
authority regarding
extraction/consumption of ground
water.

That, the occupier shall submit NOC | Partiatly tomplied :
.| of NDC from central

We have attached copy

groumd water authority

line emission monitoring system
and ensure uninterrupted and
regular transmission of data to
JSPCB server.

That, the occupier shall operate on- Being complied | We will attached the

| average report) 7

copy,of data
mon ring (6 monthV";

20.

That, the occupler shall operate
PM10 analyzer with online
connectivity and ensure
uninterrupted and regular
transmission of data to JSPCB
server,

Being complied || AS per CPCB a)

u fn‘ N

'{;“ \E P
\ Y

4 ,{\‘\

1 guldelines

21.

That, the occupler shall operate
Effluent treatment plant{ETP)

" The process water is_ ¢ 72

Being complied
|| kept in the close circui _1;!::.'

22. That ,the occupler st)all ralse the

Being complied | fxi

BBSR OFF. : N/4 - 157, IRC Viliage, Nayapaill, Bhuboneswar-751015, Odisha, Tel, : +91-5}: 1553045 Fax {+91-674 25510
Kol. Off. : Wmnoomt,mmw.mmm.m +91-332248 2623, Fax ¢ 3322480602 .
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CIN ; U27310WB2007PLOT13656  E-mails:

PLANT-AT1P A12P A13P ARD A14, ASP AGP A7 AB AG A10 A11P, UL lase, industrial Area,
Adityapur, Jamshadpur, Dist : Seralkelta-Kharsawan, umm-mm
PLANT-Kurii, Khunti,Chandil{Opp. Mukhia m}.mmna;ﬂgm-lh
= helghtofaustacluamﬁhedmﬂz i
air poliution contro, 1N
devices(APCD)up to 30;meters |l | R
23. | That, the occupier shall comply Partially complied | We hake already placed
ﬁ:giﬂveemisslonsmndardsofzoon | plﬂffora new heat
g/m3 at a distance of 10 meter 1
from raw.material crusher and
product handling areas etc.

pltached)

24. | That, the occupier shall provide Partially complied | e are submitting

separate electricity meter with all : ;ﬁmhwaph of ceparate
APCD actricity meter with all
(\ 25. | That, the accupier shat! instail Partially complied f'wmnﬁf manually

mechanical operated/system for ficleaned every sunday

timely collection andremaval of
the flue dust generated in-air
pollution control device.
26. | That, the occupler shall pravide Being complied
software controlied interiocking
facility keeping in view of on-line
emission and effluent mopjtoring |
system to ensure stoppage of feed 8
conveyor, so that the feed to the J*

T e Tt G

kifn would stop automatically, if
emergency/safety cap of the rotary
kiln is opened or ESP s non-
operational

27. | That, the safety cap/emergency Being complied
stack of ratary kiln type plant,
C which is generally installed above
the after burner chamber({ABCjof
feed end column should not be _ 4
used for discharging untreated : . s
emission, bypassing the air f g« S
po!luﬁoncontmldwke | i "’,/JC!{R qtN
28. | The content of Environmental "We had submitted" j o y
clearance vide F.No.)- offiine transfer of * |

P
o4

ap

11011/641/2003-A | (1) dated change in ownership 150
17.01.2011 for expansion of sponge { M/s Bimaldeep stee (3
tron plant (100 TPD to 200 TPD)end private limited to Mls\ L
jnstaliation of steel meiting shop GM iron & steel e b\ '
(330 TPD}and captive power | | company limited on nf_-t ‘ \(\f l
plant{12MW-4MW WHRE & MW |1 30/12/2022 2t gae LI ;
AFBC)by M/s Bimaldeep Steel _ ||| MOEF(1.A Division)Gov. X JQ%\ ;
(== Private Umited. | O indla,paryavaran t;‘
; <
, 1] 2 : -*" |
% , Odisha, Fax: +91-6742553045 AT
e B S B o T
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GM lro ﬂ Steel Com _WLfd

: CIN ;: U2731 56 E-mall
LI PLATAtip AIZP ATIP AD AM, ASP A7 A8 A9 MO AV1P, fl Phte, |ndusmal Area, |
: Adityapur, Jamshetipus, Dist. : Seratkella-Kharsawan, Jiarkhand-831013 ,
PLANT-Kurit, Khunt],Chalhi{Opp. Mukita Hotel) Dist. Serakel i Kharsawen, . 332404 |
cordplex, Lodhi f
| gain we had i
| submitted online '
|| apptled for transfer of J
‘K#} MoEF & CC vide !
| refno- |
tA/{H/Ind/457406/2024 !
Wated-02-01-2024 has
Been still pending by
] ! . Hliconcerned authorities |
79. | That, the occupier shall dispase fly P Lrther not applicable |
ash as per Fly ash notification 1999 FinduuhavenutCPPln
© { and its amendmsnt thgrein :
30. | That, Regular monitoringof Assure to complied %ﬁ'ﬁ‘i’eattachedthe
| influent and eﬂ’!uent sirface sub- test copy
f | surface and ground water
' (inchuding chromite) shoukd be |
ensured and treated wastewater '
should meet the norms: prescribed
by the state pollution controf Board
or described under the
Environment {Protection) Act, 1986
whichever are more stringent
Leachate study for the effiuent
generated and flnalvsls shail also be
regularly carried out and repojt
submitted to the ministry’s
Regional office at Bhubaneswar .
SPCB and CPCB. M | ;
31 That,Atimeboundacﬂunplan Partially complied | Action plan must be
shall be submitted to reduce solid done.
( waste, its proper utilimation and
; disposal
32. | That, proper | Assure to complied | We load the waste
handling,storage,utilization and material, cover it/
disposal of all the solid waste shait properly, and thehi.,
be ensured and regular report dispose of it. ",.
regarding toxic metal content in :";
the waste matecial and its . i
composition, end use of
solid/hazardous waste should be
submitted to the miwtw's
Regional office at
Bhubaneswar,SPCB and CPCB,
33. | That, vehicular pollution due to Being complied
transportation of raw material and i

BBSR Off, : N/4 - 157, IRC Village, Nsyapelti, Bhubaneswer-751015, Odisha, Tel. : m-mns;sms. Fax 1 +91-674-2553045 =
Ko, OFf. : 7 Waterioo Street, 2nd Fioor, NolkalEa-700 069, Tel. : +91-332248 2623, Fax : 1 +91-337248 0602
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y Lid.
EM Il pio0 o, .

PLANT-A11P A12P A13P AND At iSF&GPA?ABAQMDAﬂB Wi

finished products shall be
controlled. Proper arrangements
shall also be mageito control dust
emissions during loading and
unloading of the raw material and
finithed product. |
That, the water mmptﬁm
not exceed as per the sta ,
pmscﬂbedfnrﬁlestaﬂpm 6. =1 l
35, | That, the occupier shall sulimit Assure to complled | i
applications for renewal of consent ] | |
under section 25/26 of the f [
water{prevention & coftrol of il
polition)act, 1974 and Under :
section 21 of the Air (prevejition & {
control of pollutionjAct, 1981 again 1
(@ 120 days prior to the date of expiry
of this consent i.e.31.03,2025 with of I
documents showing compliance of _
I atl of the above condition. SIS

Being complled

(B) | Genersl conditions + 4110 :
sl Stipulated conditions Status of comiiigice | Remarks
0L | That, the occupier shafl maintainthe | Being complied PNA 10 analyzer has been
National Ambient Alr Quality standard _. installed for regular
given below: 5 ehi | monitoring.
02. | That, the occuplershall maintainthe | Being Complied OCEMS has been installed
emission quality within the standard I Assured to maintain
and the quantity as follows: el
03. . | That, the occuplershall keep process | Being Compliell I
effluent in close-circuit and the guality
of effluent from other sources in |
{C conformity with the standard{s}and the F
discharge quantity as below: |
04, That, the occupier shall dispose of solid | Being complied| |
wastes as follows: ol
0s. That, the occupler shall kﬁ' DGset{s) | Belngcomplied |
within acoustic enclosure{s) and shall
keep the height{s)of exhaust pipets)as !
per central pollution control board "
06. That, the occupler shall install and Partially compled We have attqched PO copv ivl '
maintain central ground water with progress repart with ™~
Board/state Ground Water Directorate photograph. = ¢
approved system of rain water
harvesting-cum-ground water recharge.
{ 07. That, the occupier shall grow and Being complied

BBSR Off. : N/4 - 157, IRC Village, Na r-751015, Odisha, Tel. : +91-674-25 , Fax: +91-514-zssso45
Kol, Off. 7Watndon5treet,2ndfbor, 059, Tel. : +91-131248 2623, Fax : +91- ﬁm
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‘ & v Lid.
GM lron & Steel Company

CIN : U2731 £113656 E-mail:

! ’ | Area
PLANT- ) Atd, | _-WA7AB_A9A1°A11P: i je, Industria '
A A A Serabot Harsavan, e atons

ehis m},mmmmw Jh.-832404

l
BEing complied v+ - —_ j
|

i

Being complied 'We have attached the latest |
“4pst report accordingly

@ | | vien/Ecoiendiy/Envininmental |
clearance, if applicable, In citse of no |
renewal of Mining least/Mifing plan :

|
|
|

this consent shall be tréated as revoked
automatically. g +
1L | That, this CTO Is issued fron) the Agreed i
Environmental angie oply apd gdoes not j
absolveﬂ-neoocu;ﬁerﬁ'bmm
any other law or any other Instrument
in force. the sole and romplete .
responsibility to comply with these . |
conditions faid down Injall other laws
for the time being in force, rests with
the industyy/unit/occuipier
12. | That, this CTO shail pot in 2ny way, Agreed
: adversely affects or jenpardize the legal
({ proceeding, if arty, instituted in the past
or that could be, instituted against you P =
by the state Board for vioiation of the ~ o\
previsions of the Ack or the Rules made 1 A"

T

there uynder || i

13. | That, the occupier shall comply with all | Assured to coriplieid EETER A
applicable provision of the water A% LA 1

{prevention & contrpl of ' , ﬂ

poflution)Act,1974;the water

(prevention & controf of pollution)cess AL
Act,1977;The Alr {prevention & control S
of pollution)Act, 198 1;and the P <
Environment{protection)Act, 1986 and FOSTH) 3\
[ Rules made there under, | J

BASR Of. : N/4 - 157, IRC Village, Nayapalli, Bhubaneowanr-751015, Odisha, Tel. ; +91-674-2553845, Fax : +91-674-25510 05
Kol, Off, 1 7 Watarioo Street, 2nd Floor, Kolhata-700 069, Tel. : +91-332248 2623, Fax : +94 48 0602
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3556  b-MAN I JEASIIADUS WG L
Industrial Area,
1013

uncé ta the conditions stipulated i the

The polnt-wise status of
Environment clearance letter ﬁftlnmkﬁshyvldalett&rﬂﬁl—
11011/641/2008-1A.2 (1) dated 17.01.2011 Is given below:
El lconditions Status of compliance Remarks = |[
1. | Efforts shall be made to redute RSPM Wae have aiready
levels in the amblent air dnd altime installed Electrostatic
bound action plan shall be submjitted. precipitator (ESP)in ;
g::mmw o the plant and the '
facilities for all the stackishail bd mﬁgpj“’"s ¥
provided and sufficient #ir paliution e W and
control devices viz. Elaciiistatid nuously an
precipitator {ESP) and bag il et shall conpiectediothe
be provided to keep thejgmitsida levels | CP(B server.
below 50 mg/Nm by installing energy Thereis a single stack
G efficient technology of 30 metres height.
The project has also
instailed bag filters in
, the project at various
dust generation i
machineries and
Iocation to reduce
| . . | dust emissions
1. | As proposed, Electrostatic precipitator Being complied
(ESP) shall be provided to WHRB, FBC It was observed that
and DRI plants to coo phrticulate tha project has ESP
emissions within 50 . Fume installed for the DRI
extraction system shall be provided to plant
induction firnaces to cpatrol the '
emissions within the prescribied
standards. ERE YR 4
¢ | m [The National Ambient Alr Qliality Already submitted
Standards issued by the Ministry vide reports on the
G.S.R. No. 826(E) dated 16th monitering of the
November, 2003 shall be followed. Ambient Air Quality in
thz industrisl plant. |
IV. | Gaseous emission levels inclidirig it was observed at site
secondary fugitive emisslors from all thar the proje
the sources shall be control within the installed i
latest permissible Himits jssued by the equipméntifer
Ministry and regularly monitored. contintoRe,
Guidelines/Code of Prac isstied by the emm%ﬁ%
J CPCB shail be followed. New,standards o

BBSR Off. ; N/4 - 157, IRC Village,
Kol. Off. : 7 Waterioo Street, Znd Floor, Kolkata-700 D6,

Nayepalti, Brubsnesivar-751015, Odisha, Tel. : 491-674-
Tel. : +91-332248 2623, Fax : +91

, Faot : +91-674-255304
230048 0602
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GM Iron & Steel
CIN : U273 10WB2007PLC1 13656 |

Company Lid.
E-mail ; gmsteelbbsr@gmail.com

AB A9 AT0 A11P, Ll Phase, Industrial Area,

- 14, ASP A6P A
| mmmzmanm A I‘!l'ht. AR A A KN e 231013
PLANT-Kurtl, Khunt],Chakicl{Opp. Mukiia Hatel), Dist. Seralkeila-Kharsawan, 3. -832404
T for the spange Iron glant lssyed by the | | from the stack. This is
Minkstrv vide G,S.R, 414{E) dated 30th | | being transmitted to
May, 2008 should HW ‘the CPCB and JSPGB
servers online. The
1 l stack emission values
. | have been mentiored
| at tabie number 1,in
. 1 the compliance to
: | specific condition
| no(1).values reported
i II | are within the limits.
V. | Hot gases from DRI Kiln shalllbe passed i it Is noted that the
through Dust Settling Chamber (DSC) to | hot gases from the
remove coarse solledand|After Burning | § DRI kiln Is passed
C:daml:;‘ !A:C:s:: :ﬁ: co ﬂtlmpl:::r through Dust settling
C. o Bt fecovery chamber (DSC) and
g (WHRE). theft stipll becleaned after bunsing )
i E58 I leauing putiinto the chamber {ABC) to
atmosphere through I fitn arid stack !
burn CO. The gas is
later passes through
the ESP 1D fan and
the stacks, cleaned
before ieaving out
110! into the atmosphere
VI, | Total water requiremient shallinot drawing water from the
5 exceed 1,050 KLD. Efforts shail further 7 numbers of Tube welis
1 be made to use maximum water from : for which the project
. the rain water harvesting sources. Use i authorities have made
i of alr cooled :Ms shall be applications to the
explored and idrcuit copling Ground water
system shall be provided to reduce [ authorities vide letter
(({ water consumption and Water. " No.B7296 dated
requiresent shall be modified 21.01.2623.
accordingly. N!tl?e efflupnt shall be ' Water from the plant is
treated and used forash handling, dust directed into a settling
suppression and green belt chamber in which the
development. No effluaptishall be suspended parti
discharged and zera disch shall be ~matteris
adopted. Sanitary seWage s be then the ¢
treated in specific tank followed by recalculal
soak pit. used in tf?\

VI, | Effort shall be made to mdkh use of We had' p} vqsla*n‘for
rain water harvested. If needed, colection &br#e"
capaity of the reservoir shatid be for rain wat . TR HIRY
enhanced to meet the makimum water water was el g usad i ¢
requirement. Only balance water 1h forpi :

A 2 project pum_e_s___l_

337
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BBSR Off. ; N/4 - 157, IRC Vitlage, Nayapalli, B¢
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G
M Iron & Steel Company Lid

CIN ¢ U27310WB2007PLE143656  Evmail ¢

A14, aﬁFMPA'IABM AMOAIP, I.u Phase IndustrialArea,
1 Seraikeila-Kharsawan, Jharkhand-331013

PLANT-Kurli, Khunti, m Hotel),Dist. Seralkelia-KharsaWan, Jh.-832404
| requirement shall be m other like water sprinkling
source. over raads for dust
suppression, watering
the plantations,
washing,etc
. However, it was noted
that the project was
drawing water through
the 07 nos. of bore
wells which are stated
to have been made by
i | EE o | | the earlier owner.
VI, | Regilar monitoring ofjiient and ]
' ‘We have attached
| flow- meter In &out
with photograph and
{ online data sheet.
study for the effluent md and
analysis shall also be regularly carried
out and report: to the
Ministry’s Regional Omce at Ranchi,
SPCB and CPCB. 1 L
IX. | The water tum.mpﬂit SHall not M
exceed as per the stapdlard prescribed
for the steel plants.
X. | Allthe coal fines, char froi DRI plant | We have AFBC Bojlér. Partially complied
- | shall be utilized in AREC bojlérof power | Therefore, the coalfines and | We have AFBC Bailer.
plant and no char shall be used for \char from the DRI Plant is Therefore, the coal fines
briquette making or disppsed off | presently not belng and char from the DR!
Q{ anywhere else. AFBC boiler shall be |consumed in the AFBC boller. | Plant is presently not
installed simultangously flong with the | The plant does nathave SMS | being consumed in the }
DR! plant to ensure fll utllization of | plantin Presently, | AFBC boller. The plant
char from the beginning. Scrap shall be | all the solid wastdsiare being | does not have SMS
used in steel meiting Shop (SMS) and stored within the/plantand | plant in operation.
SMS slag and kitn accetions shail be partly disposed tg the Presently, all the solid
properly utilized. All the gther solid .vendors. . wastes are being stored
waste including broken refractory mass within the plant and
shall be properly disposed off in partly disposed to the
environment-friendly manner. vendors.

BBSR Off. : N/4 - 157, IRC Vitlage,
Kol. Off. : 7Waudms:mt,2|ul=lnw,

751015, Odisha, Tel. : '- 75630 2
069, Tel, - +91-332248 2613, Fax : +91-337248 0602
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34 ¢ y
~//  GM lron & Steel Company Lid.
= / OIN : U27310WB2(07PLC113656  E-mail : gmsteelbbsr@gmall.com
il PLANT-AT11P A12P AT13P AND A‘M ASPMPA?A‘QMMOAHP,U!M. Industrial Area,
Adityapur, Jum IJ'BL Seratkella-Kharsawan, Jharkhand-831013
Seraikella-Kharsawan, Jh,-
H___pl.?rrmi mmmmmwm ¥ »Jh.-832404
Bk AN _ we will complied. |
Xi. | Proper Utiization of fiy ish shallbe. | We have not CFP Ja the plant | Further not applicable
ensurad as per Fly Ash otification, and there is na gineration of | and we have not CPP in
19993ndsuhsaqmmm y ash in the planti piant
XN, Vehicularpolluﬂon dmo Being complied
transportation of raw iisterial finished Water sprinkiing is done
products shall be controlled. Proper by the through water
arrangements shall also'be mide to tankers to water on the i
control dust emission during loading roads. It was noted that !
and unloading of thejraw miaterial and there were water !
finished product. sprinklers installed near
| the loading and
unloading sites.
However, the project
needs to increase the
: i number of water
,« : ' sprinklers along the
roads as well as loading
\ - and unloading sites
Xih. | Abinternal roads mﬂar&d‘mw ' i Partially complied
The mdsshall be The project has made
with sweepers. A 3-tier 4} some parts of the roads
aven piantation lﬁn‘m species : concrete and has
shall pe the linked cosl mines shalt be gssured to make all
created withinthe upit = roads concrete within
one year time.
Presently, cleaning is
being carried out by
means of manual
Ik _ cleaning.
XIV. | Proper handling, storage, utilization ' We have keeping all raw
and disposal of all the solid waste shall materials within project
@ be ensured and regular report area. However, proper
( regarding toxic metal content in the systematic means of
waste material and comgosition, end covering of materials by
use of solid harardatis waste should be sheds or by tarpaulin '
submitted to the Ministry's Regional it and storage of raw i
Office at Bhubaneswar SPCB and CPCB. materials, with proper '
covering and measures
10 check spillage are to
id be adopted by us.
XV. | Atime bound action pian shall submit Partially complied
to reduce solid waste, pfoper utilization Submitting Time Bound
and disposal. Action Plan to re
XVi. | Riskand o&asw%m plan
. T ,r/ PO Y
T H\f ».lrml?\'
T i e o '*#-*-' e S e s R g 0. 1580218 o )

LXP RY DQTE

e
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CIN': U2731
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GM Iro n. Sieel Company Lid.
13656 E-mail :/gmsteelbbsridgmail.com
A% A10 A11P, UL Priase, industriat Area,

Adityapur, Jamshedgr, Dist. = Saraiketla-Kharsawan, Jharkhand-831013
PLANT-Kurti, mmm% Dist.Seraikelia-Risarsawan, jh. 832404 1)
along with the migra
shall be prepared and a Eopy sibmitted Disaster management
to the Minlstry's Reglorial Office at related plan is
Bhubanesyar, SPCB and CPCBwithin 3 e,
months ofissue of envirenment
clearance
MVIl. | As proposed, green b&]’E shaii e Already developed
developed Iy 33% of plantared as per new green belt
the CPCB guidelines in consultation plantation along the
with the DFO. boundary and within
the plant. we have
developed raising 33%
green belt as per the
stipulation. i
. kil | All the recommendations made i the Being complied |
Charter on Corporate Responiibility for ‘('El;arter on corporate
'(T( i Environment Protection|{CREP) for the ponsibility for
Steel Plants should be implemented, environment
' protection{CREP)is
| attached.
XIX. | 'Atleast 5% of the totsl cest of the Reing complied
project should be earparked towards {Bused assessment
the corporate social responsibility and study and
item-wise details along with time development of CSR
bound action plan shollid be prepared report is attached)
and submitted to the Ministry's
regional Office at Bhubaneswar,
Implementation of such program
| should be ensured accardingly In a time
i bound manner.
| XX. | The company shall provide hodsing for Being complied
‘ construction labotr within the site with
( ( all necessary infrastrocitire and
i facilities such as fuel for cooking,
mobile toilets, mabile STP, safe
drinking water, medical heaith care, 1
créche etc. The housingmay be in the i
form of t y Structiires to be
removed after the comgietion of the
8. ' ' | General Conditions i
I. | The project autharities shall strictly Belng complied
adhere to the stipulatiois made by We have obtalned, CTO—|
the lharkhand Pollution Control from the JharkhT Sta*( l
(JPCB) and State Govt, | Pollution Con«@;gaeds

BBSR Of. : N/4 - 157, IRC Village, wﬂ

Kol. Off. : 7 Waterioo Street, 2nd Fioor, Kolkata-P00.067, Tel. ; +91-332248 2623, Fax : +91-335248
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GM I n & Steel Compahny Lid.
CIN : U2731 JTPLC 13656 E-mail ; gmsteelbbsr@gmail.com

PLANT-AT1R A1ZP AT3P AND A14, ASP AGP A7 ABAD A1O AR, Wil Phasd, | L Area,
pfst. : Seraikella-Kharsawan, Jharkharid-831013

Adityapur, Jamshesipus,
PLANT-Kurii, Khunti,Chandil Muskchl Howl}.ﬂhLSemmeﬂh'Blﬁm
Wi ' ' | ' vide letter No. JSPCH
| JHOI RNCI CTO -
149971141 2023/516
| ted 23/ 031 2023 {
i which is valid Up to ;
| B8 || | |3yu3j208
it. | Atnotime, the emissita shall TH& reports on envjfopme ' Being complied |
exceed the prescribeflimits. fp the quality monitoring provided by I
event of fallure of any|potiutic the'projeft proponents, Stack i
- o emission recorded I3 5PM ar i
the AAQ within the prescribed '
jimits. 2
{test report and onilid datal
| cheetisattached) |ty
e i ' Assured to comply .
{
@ we assured that ii
project praponent to fl
comply with the I
sti’pulation.
Ministry to assess f
condftions imposed mwaﬂﬂ : {
additional pnvi I!’ protection
st
From Belng complied
i) The project proponents
have assured to comply
with the stipulation
(( spetify more stringerit standards
for the rel { parameters keeping
in view the nature of the industry
and its size and location. _ SaE el
V. | The project authorities shall strictly Being complied
comply with the rules
regulations under Mariufactiire, The project authorities
Storage and Import of Hazardous | have submitted copy of
Chemicals Rules 1989 as amended the authorization from
in October, 1994 and January 2000. the Jharkhand State
AuWﬂ:ﬁmﬂ the IPCB shall _ Pollution Cantrol Board
be obtained for collection, ER vide Authorizatio:
treatment, storage-and disposal of SPCB [HOI RNEFF
hazardous wastes. ' 16287064/2023 /8
12/12/2023%~

2BSR OFf, : N4 - 157, IRC Viltage, Nayapadti, ar-751015, Odlisha, Tel. : +91 74253045, Fax 1 +91-674:2553045 -
Kol Off. : 7 Watarioo Street, 2nd Floor, Kolkata-700 , Tel, : +91-332248 2623, Fax ;: +91-332248 0602 i
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CIN : U27310WB2007PLC113

PLANT-A11P A12P A13P AND Atd, ASP AG6P
Adityapur, Mdmk Dist. : Sera

GM lron & Steel Compdny Lid.

E-mail : gmsteelbiisr@gmail.com

{a-Kharsawan, Jig

\7 AB A9 A10 A11P, liLiPhase, Industrial Area,
Jharkhand-831013

/ . PLANT-Kurtf, Kiwinti,Chanfil{Opp. m.dtmla uotel),n&.serauwlwmsmm
-,,‘; - ' | We have attached new
| | application copy.
- i =] r
Vi | He project autharities mustistrictly Beling compiied
comply with the rules and The project authorities
regulations with reﬁd to handling have submitted copy of
and disposal of'h;ml'm wastes in’ the authorization from
accordance with the Hazardous the Jharkhand 5tate
Waste (mme Handling) pollution Control Board
Rules, 2003. Authofization from the vide Assured to Submit
nollution Control Badrdimiust be Autherization no.
obtained for collection | treatment / { 1spCB/HO/RNC/HWM162
| starage | disposal af hazardads g7064/2023/84 dated
wastes 42/12/2023.
New application no-

W 18549020, Dated
16/02/2024.Alredy
applied. Application is still
pending by JSPCB.

| We have attached new
k ' , application copy.
Vil. | Theoverall nolse levelin and Being to submit
aroupd the pfant area S'hill be kept
:':u m:" W Eidm) | We have attached !
providing noise Cor nmittee.
Control measures ncluding acoustic | latest test report cOpy
hoods, silencers, ep¢losures etc. on i
all source of noise gﬂfcrl‘ﬁon The
ambient noise shall conform!
to the standards ritied under
(( Environment {Protection) Act, 1989
{viz, 75 dBA {day time) and 70 dBA
{night time B E,
VI, | The compariyjshall develop rain Being complied
\:ater harvesting structures to
arvest n water
utmuﬂmr;t lean sef:;on We have attached PO
besides recharging the ground copy with photograph
water table _
IX. | Occupation Health shall -~ . o
flummam of the workets shal be Partially complied
one on 3 regular basis apd record -
malntained as per the Factories A,;: :-;e ll::ve atta_mhed staff
3 : re:octﬁsu%’t"la‘m\ S
X. | The project proponiént shallalso | The project proponents have s e, o

BBSR OfF. - N/4 - 157, IRC Village
Kol. Off. : 7 Waterios Street, 2nd

Hayapalll, 751015, Odisha, Tel, : +491-674- f=t
Floor, Kolkan-700 089, Tel. : +91-332248 2623, ru:m%m' |

N .
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.& eel Company Lid.

R113656, E-mall : gmsteelbbsrgmail.com

PLANT-AT1P A12P A13P AND |
Adityepue, 3PAGP A7 AB A9 ATOAT1P, Ul Phase, m;iumma,
\Disk. : Seralkella-Kharsawan, Jharkhand-831013
— wmw'wm e m Hotel), Dist. Seraikella-Kharsawan, Jh. -B32404
protection measures | subitted that they hive within 6 months.
H | pr'dwsed the plant frpm Bank !
| during auction. We have attached
| 1 _ name change copy on |'
| mpn:mlmiinm MoEF and after name ',
| i e e e by e | 88 = T e i
Ministry. ' expension E.C,however |
i have submitted
|  However, they have solght proper all the
- time of 3 months to comply with Environmental
L |thestipulation. protection measures.
Xi. | Aseparate Envi | Being complied
Management Cell wﬁm
full-fledged laboratory i We have appointed
shall be set up to carry name with contact
environmental mwd numiber.
monitoring functions Shudhansu prakash-
_ 9108121695
Yl | As proposed; Rs; 60A7I00 %and Partially complied
R, 963,00 Lakh] shall bp earmmarked
We have attached
| ‘ action.plan for project
i proponents with
implementation
schedule.
[

X, Being complied T
We have attached copy
of NGO regarding
clearance action plan

suggestions/re ; for project proponents
were received white processing the with implementation
l";"uposal The clearance lefter shall e schedule ta regio
L w;v o::w welisitglof the E&yiv office, MOE 0
Xiv The £ ‘ CR‘ / Q. e
I s e 'pmied PI'WM W /
status of complisnce of the E ,4“ ASiS KR. 5B
555K OF, : /4 157, IRC Vilage, Neyapai, Bhuianes =
Kol, O, : 7 Watarloo Street, 2ad Hocx, Kolkata- &5111195’ ey skt S
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& Steel Company Lid.
113656 E-mall ; ginsteelbbsr@gmall.com

Saraikel!a-l(harsawan, .'.lurkhand 831013

PLANT-A11P A11~P=A13w$n A1wmn AB A9 A10 A11P, I Phase, Indikstrial Area,
Adityapur, Jamsiy

, Mukhta Hotel), Dist. Seralkella tKharsawan, Jh,-832404

shaﬁtipdlhethe
u‘ewm.aeg HGBF.

the respective Zonal (

:mdPFEB.TheMpﬂWnt

levels namely; RSPM (PM 2.5 and
PM 10} 502, NOX (ambient levels as
well as stack)

tlelng complied
(copy attached}

The project proponent sl aiso
submit =i monthly neports onthe
status of compifanca bf the
stipulated environméntal
conditions including resyit of
mahitored data (both lnlhadd copiles
as well 2s by e-mall) ta'the

‘Regional Office MoEF&GL. of MoEF, |

mmemmﬂm

imonitor the

Being complied
{copy attached)

stipulated c o
The Eiironment Stafement |
each financial year ehding 315t
Farch ja Form V ad Is niandisted to
be submitted by the|groject
proponent to the coficemed Jtate
Polition Control 25

be put on he website pf the
company along with the status of
compliance of |
conditions and:!l'laﬂ, o be sent to
the

[ Being complied

The project pmpomni shiall Hiform
the public that the has been
accorded ental clearsnce
by the Ministry and copies of the
clearance letter are:available with
the JSPCB and may aisty be ssen at
the website efﬂw Misistry of D, »
industry, M/s GM Irbnand
Environment and Foresis at
http:/envfor.nic.in Thisishail be|
advertised within seven days from

Being complied

BBSR Off. : N/4 - 157, IRC Village,
Kof, Off, : 7 Waterlog Street, 2nd Flpor,

-mmq. Odlisha, Tel. © +91-674-2
10 069, Tel. : +91-332248 2623, Fax : +91

m Fax 1 +9%- ar-nﬁ:n}ﬁ
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L GM Iron & Steel Company Lid.

,,) CIN : U27310WB2007PLC113656 E-mail : gmsteetbbsr@gmait.com

Al _AT1P A12P A13P AND A14, AT AB A9 ATO AP, , Industrial Are2,

""'l ol Aditvapufm, anJnd:&n. ; :-Eﬂfgﬁ.mm" ; .Jharldlam Wnd-831013
: ' PLANT-Kurli, Whunti,Chandil{Op) ;mal-lotel),Dlst.Seraﬂcella-mﬁawanJhrﬂZﬂi T ool
. I the date of issue of the newsps B
! that are widely circulated i the
region of which ones[{all'khlthe
Jvermacular language af the focaiity
concerned and a copy of tie same
should be forwarded to the regional
office - ——— g complied
VIl | Project authorities st ifprm the Being compli
Ministry, the date of finanial
closure and final approval of the

Rs.26,15,625.00{60 days)-we | . Bkztumnyoumatwewm be ready to
depositthesaid amount within a week.

Thanking You
FOR G.M IRON & STEEL COMPANY LIMITED

> X

Shudhansu Prakash
( (Authorised ﬂgllbq I
El; Co' b ,’n
GM IRON & STEES
'&é»"" \\ﬁ 1oryY
Mﬂloﬂzed Signatosl
* 1.12.28 *ﬂ
\ 3. 4
BESR O, W74 - 157, 1AC Village, Nayapalls, Bhubaaawar-TS10T5, Odicha, 7oL, - V16742555045, Fox - »a1~674-‘z..5’::“_—" = /:'3/‘ .
Kol, OFf. : 7 Watsrioo Street, 2nd Floor, Kolkakh-700 069, Tel. : +91-332248 2623, Fax : +91.332248 0602 ot }E/y’/
e
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& Steel Company Lid.

CIN|: UZ7310WB2007PLC113656  E-mall ; gmsteelbbsr@gmail.com
PLANT-A11P A12P A13P AND A14, ASP ASP A7 AB A9 A10!.e.riﬁ [l Phase, Industrial Area,
Adityapur, J dpur, Dist. : Seralkella-Kharsawan, Jharkhand-831013
PLANT-Kurll, Kiintl, Chafidit{Opp. Mukhia Hotet),Dist.Seriifkelia-Kharsawan, Jh.-832404
Ref No- GISCL/24-25/32 Datedo\\&\\@pu
To,
The Member Sacretory |

Jharkhand Pollution Control Bosrd
T.A Division Building, HEC, Dhurwa, n#nchi.-aaaomuharkhand)

*__Ygur current later Ref no.ﬂn?i"ﬁ;,l pted-30-09-2024 regarding Dirgction of Closure
*_Your older later Ref no.OA/68/2624/EZ/B-1233,Dated-20-05-2024
Our Reply against show catise potide ref no-nil, Dated-28-05-2026 The answer cf the show cause  was &

presanted before Sanjay Srivastava sfii(Section Head) (Reciving copy. z;ttached)%&-?.-:u e %§Q§ m 5

Again we ara submitting Reply agaliist show cause notice ref no-G!SC1/24-25/i1, Dated 5.07¢
2024(As ours reply has | igst by your office, then wa was re-submitted the reply to Amrita

f" mam.{recelving caopy attached} ;ﬂ#a cioo -5/ al e %F A8 5T eAntl 2.’ eﬁ} 2°14

Sub:- Reply to the Later ref Wﬁ[:ui'dated-anlog/zuza Direction ot clasour under section 33 (A)of the water
{Prevention and control of poliu im‘iE;ﬂ.&t ,1974 and under section (A} of the Air {Prevention and Controlof
Poliution}Act 1981-reg. regarding no in the matter of 0.A No. 63/2024 (Eariler O.A. No. 18/ 2024/PB) in the

matter of Ajay Kumar Murarka Vs Shtu of Jharkhand & Ors) pepiding before the Hon'ble National Green
Tribunal (NGT), Eastern Zone Berich, Koikata - Regarding environimental compensation.

Dear Sir, |
We are requesting: to; ygu kﬂidl"[ AS PER OUR CALCULATION OF ENVIROMENTAL COMPENSATION OF

M/S G.M IRON & STEEL CDMPFH‘I"[:IMITED, 3RD PHASE, INDUS'II_{TAL AREA, ADITYAPUR, and SARAIKELA-

KHARSAWAN WILL BE FLOWING FACT

loint inspection visited date pa/’c_ﬁ/zoza, but environmental compensation calculation start date is

11/03/2024 to 11/05/2024(Tota|{|6ﬂ_¢_!_3ys}8ut even if calculated from your visit date, itis 33 days.

(‘P We would like to teli Mr. that ei'nlrj\ils'nnday In our plant, all the place where there is any kind of dust are
cleaned In the entire plant. - '

A

According to this, the next $um'|ay'éqm 09/04/2024 to 14/04/2_624,{0!::11 6 days, If according to your visit
calculation process will be 6 days *427187,50=2,53,125.00. |

| |
Therefare, it is our humble request 6 you kindly consider our reghiest for deppsiting Rs.2,53,125.00{cnly 6
days)instead of the total enyirorhnenibl cost of Rs.26,15,625.00(60 days).we woulid like to assure you that we

will be ready to depasit the said.a!muﬂht within a week.
if sir feels appropriate, you can gat aﬂfthe facts checked again.
|

Thanking You

|

For G.M og& STEEL CO.LTD
GM oy & BTEEL CO. LT,).

N e y
Shudh%;ﬂmmmsaﬁﬁgnatorv) ) [t :a =

B25% GFF, 1 i - 157, 135 Wiliage, Hayap Rl Badbinesnr 51315, Odisha 73.7533745. FY
Rol G - 7 WAtaree Strasr, 106 Fiocr. Helsatidf10 063: Tel. & +51- 332342 2622, Fak (491332240 L6 s

S e e =
HOTLRY

1R | B e R S R e

|
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GM lron

CIN : U2731
PLANT-A11P A12P AIBP.AND Ald, ASP AGP A7 AB
Adityapur, .

& Steel Company Lid.

7PLC113656 E-malt : gnisfeelbbsr@gmail.com

A9 A10 AT1R, ill Phase, Industrial Area,

. Dist. : Seralkella-Kharsawan, Jharkhand-831013

PLANT-Kurli, Khunt,Ciafidfl(Opp. Mukhia Hotel), Dist.Seraikeila-Kharsawan, Jn.-832404

We are submitting as|per your notice as per facts step by step with photograph.

IE i

[s.No § il _ Remark |
BE The ministry of Enviranment and Forests Govt.of India | We received the CTO {Consent
| has issued EC in Favour of M/s 8imaldeep steel Pvt 1I to Operate) grant after the
ttd.vide letter N6 J-11011/641/2009-1A.2 | revolution on 08-04-2022, and
{1)dt.17/01/201§|..‘!‘l’|¢earlier project proponent, M/s finally, we started produc.hon
Bimaldeep steel private fimited, since being granted EC | on 05-05-2022. We submitted |
to the project in|2011, has not submitted timely half the half-yearly cqmpliance
yearly compliance report to ths Regional office of repart to the regional office of |
MOFE&CC as well as SPCB. MoEF&CC as well as SPCB on _
't 24-11-2023 and 18-12-2023,
| We will submit the next |
| compliance report in june ‘
_ = 2024. kot
2. I t was observed thatithe project had huge stroge of We have already cleaned the |
bag filter dust as welf as ESP dust stored within the ESP dust as well as the bag filter |
industrial premises upsystematically .The project dust, and we are using the |
should prepare a safe disposal plan for these wastes As | wastes dust for land fitling in ;
per the prevailing rules and regulations laid down by the lower down areas. 5
i | the pollution contrat board. ! .
3, E The project has to daVeldp green beit as stipulated in | We are already planning to |
! the Environment clearance letter but the same has carry out planting in the
E been nat comptied. development new green area |
| and have also developed. !
[ | Photggraph is attached. |
4, | ANl the roads within the Industrial unit need to be made | We have already given the _
| concrete/ blackitopping to reduce the fugitive | order to the contractor to '
i emissions. construct the road within4to & |
| months in'the iron ore and coll |
; | storage area and po copy is i
‘ g i | attached. [
5. Fugitive emission was seen from various sectionsas | We have already placed an I
leakages ware foundiduring the inspection. | order for a new heat exchanger |
i to replace the old one, and the
' { work will be complete
! & to 8 months.po ¢
— e il L _jattached. e N -

&, Housekeeping was fdund not up to the marks as raw. | We have made ay. r:-'f; sio v QEN
| | materials and splid-v-_'aste were also found kept in open. | construct a new shed with-an: » 13y
! I [ RCC floor and housekeepingis
' ! SISl N | now up to date within 1 year.

L7 ' Peojact his poticonstituted separate Envicanmental yad an

| We have aireatly 3ppaintad an

a STEEL co-

BBSR OFf. : N/4 - 157, IRC ‘nllaae.#qmiﬂ
Kol, Off. : 7 Watarioo Street, 2nd Flgor,!

Holkita- 700 049, Tel. : +91-122248

Ty LSNP S ——— -

alll, Bhubaneswar 751015, Odisha,

Tat. : +91-674-2553045, Fax - +
2623, Fax - +91-332248 0602
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GM Iron & Steel Company Lid.

CIN : U27310WB2007PLC113656 E-mall : gmsteetbbsr@gmail.com

PLANT-A11P A12P A13P AND A14, ASP ASP A7 A8 A9 A10 A11P, (Il Phase, industrial Area,
Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013

PWM&WMmmmmww, 4h,-832404
management cell equipped with fuli fledged laboratory Environment and Safety '—I

facilities shall be set up to carry out the environmentai | Manager (Shudhansu Prakash),
management and'monjitoring functions and and we have also applied for
Environmental statement is alsa not being filled the QMS (quality management |
properly. system) certificate and we are
submitting proper
environmental statement.
8. Display Board is wall painted and not being updated on' | Already/installed.
regular basis. Project need to install digital Display 1 {photograph attached)
screen near the main gate for public display. !
8. Project authorities haye not submitted charter on Charter on corporate
Corporate responsibility for environmant protection respongibility for environment
immediately after one \'rear of production. protection copy is attached
@ 10. Project authorities were asked to submit detailed E We are submitting detailed |
' layout plan of the plapt but the same has been not { fayout plan of the plant. Copy |

made available by the unit's representatives. attached

11. Project has installed and functioning ESP and chimney When we purchased this plant
which are claimeg to be qutside the 13-acre land and from CFM, they handed over

lies in the disputed 4.67 acre lands. But the structure the ESP and chimney within the |
seems to be oldand constructed by the earfier owner | 13-acre land. The ESP and '
of the Unit.ESP and sfack are intagral part of the chimney are to be inside the

| sponge tron Unit.and the project cannot be run without | 13-acre land, and this matter is
operating Alr pollutian control devices as mentioned already running in judicial |
above situated at disputed land. court,

The point-wise status of campiiance ta the conditions stipulated in the earlier C.T.0 issued by the
JSPC Board vide Ref.No.JSPCB/HO/RNC/CTO-14997114/2023/516 dated 23.03.2023 is as given

below:
. st Specific condition Status of ! Remarks 1-
t‘ ! ) compliance e
1. That, the occupier shall make the 1 Partially Compiied We have already gi'vé;;
approach road and roads within the order to the !
r premises of the plantand work areas contractor to construct
asphalted or concreted the road within 4 to 6
months in the iron ore
and coil stroge area.po
copy is attached
l 2. That, the occupier shall purchase raw Being complied Yas, we have p
i | material only from valid source | raw materiakg@n{Rr
l B | valld source. ¢
[3. That, the occupier shall make work Partially complied | We have alreagly given © SEN
I area and transport raads the ordersththe 7l {2 3 % Y
| concrete/black tap | f contractorffq"cqgstqug_ et
[ ‘= | the road i transibogty 1! ATE
| i | | road withing t9 6" 4 14 0B
| | L A _ months(PO cgpyattach] ™ 0
4 ! That, the occupfe_r shal[_s_y_lg_m;_:___ | Assura b comphizd Alrzaily PO g.-;fahr*‘.-;}‘—‘ : &
s mon & s7ERL c0. Tav E, of \C
BOSR Off. @ M/4 - 157, ) , S ; , Teb. © +91-674- 5
B s 0 S o T R

! Authorized Signaay
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GM Iron & Steel Company Lid.

CIN : UZ7310WB2007PLC113656 E-mall ; gmsteetbbsr@gmail.com

l PLANT-A11P A12P A33P AND A14, ASP AGP A7 AB A9 A10 A11P, (Ul Phase, Industrial Area,
Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013

nad it (Con, MUK

-

A Pl ) i ' 1 -

photographs of tree plantation rain 1 rainwater harvesting i

water harvesting, Boundary wall and and for new belt j

water sprinkling system plantation{attach !
photograph)

That, the occupier shall submit noise LBelng complied i have attach the copy 1

monitoring report to the Board of noise monitoring ;
report.

6. That, the occupier shall comply with Being complied Already installed
conditions of authorization under {photograph attached)
Hazardous and other
Wastes{management and
transhoundary movement)rules 2016

7. That, the accupier shall ensure the Being complied Already running vehicle
cleaning and wetting of ground sprinkling system and

@ regularly to improve housekeeping . | We have planning to |
' | installed mixed
| fog/mist cannon system
within 1 to 2 months |

8. That, the occupier shall have its Being complied E‘
conveyor belt for transporting the
materials fully covered afl along its way
and transfer points and suction system
should be connected to dusting
equipment. [ i .

9, That, the occupier shall make water Being complied i

sprinkling arrangement in areas around I
crushing and screening units, raw
material heaps at unloading points ;
heavy vehicle movement areas, roads
and waste dump sites etc,
@\ 10. That, the occupier shall construct the Partially complied We have planned to
- shed for keeping lron are properly and eatension the shed for
ensure crushing and screening keeping iron ore and
operation in shaded enclosed area. work will done current :n

i financial year.

11. That, the occupier shall operate and | Being complied f
maintain Air poliution control device !
{APCD) regularly and submit ?
photographs. ' |
12. That, the accupier shall comply the Being complied We will submit the '

provision of charter on corporate -
responsibility for environment ¥ v"f:‘{ | K
pratection immediately after one year e

| Q¢
| | of production ! s ,Ji.

photograph

3 L - g N
AR i anpE RN
I[ 13. ! That, the occupier shall construct Partially compfied | POis already genand |, :, v \¥
| | garland drain, toe wall and sattiing | wark will do within 2 to T Y i
l | tank for storage of solid wastes and | 4 months ! Sulli8 ] e
| raw materials separately and de- i anTE
siltation of settling tanks shalt be done { i RTINS, b L v * '
(RTIRON & STt i __,-"ép\,%’[
BBSR Off. : N/4 - 157, IRC Village, Nayapalll, Bhubaneswar-751015, Cdisha, Tel. ; +91-674-255304 391674 i . “
Kol, Off. : 7 Watarioo Street, 2nd Floor, Kolkata-700 069, Tel. : +91-332248 2623, Fax : +91-1372 2. ‘_25{53045 L. D 1‘ \E//
Anthortzmt Bla o
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GM Iron & Steel Company Lid.
CIN : U27310WB2007PLC113656 E-mall: gmp bbsr@gmail.com
PLANT-AT1PA12ZP A13P AND A14, ASP A6P A7 AB A9 A10AT1F, 1t Phase, Industrial Area,
Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawar|, Jharkhand-831013
-Kyrit h - Z
regulariy. . | = h]
That, the occupier shall submit Partially compled
compliance of condition of CTO hatf
yeasly to be Board, |
That, the occupier shall regularly Being complied
operate closed circuit television
{CCTV)camera for monitoring
i operational status(of APCDs A :

16. | That, the occupiershall operate and Being complied We will submit regularly
maintain Air pollution control photograph of (APCD)
Device{APCD)regularly and submit the
photograph !

17. That, the occupienshall ensure that no | Further not applicable |

- fly ash laden air should go to the andwe have not CPP in
@ nearby village. There must be proper plant |
protection to villagers from fly ash
laden air like threg tier tree plantation
fine mesh net etc, !

18. That, the occupief shall submit NOC Partially com;‘ﬁied i We have attached copy
from central ground water | | of NOC from central
autharity/state ground water authority ground water authority
regarding extractjon/consumption of
ground water. , ! !

19. That, the occupier shall operate on-line | Being compiied .[ We will attached the
emission monitoring system and [ | copy of data
ensure uninterrupted and regular | monitoring (6 months

| transmission of data to JSPCB server. average report)

20. That, the occupier shalt operate PM10 | Being complie As pei’ CPCB and JSPCB i
analyzer with online connectivity and gulidelines
ensure uninterrupted and regular | .

é i transmission of data to JSPCB sarver, | l
g 21, That, the occupiar shall operate Being complied The process water is 5
Effluent treatment plant(ETP) kept in the close circuit. |

22. That ,the occupier shall raise the height | Being complieﬂd' A
of all stacks attached with air poliution .
control devices{APCD)up to 30 meters _ {

23, That, the occupier shatl comply fugitive | Partially complied We have already placed |
emission standards of 2000 g/m3 ata an order for a new heat | !
distance of 10 meter from raw material | exchanger to replace :

crusher and product handling areas

| the ald one, and the

etc. ! work will be completed
| within6to 8 o
] manths (PO copy. =% /\
| . = attached) S
|1, 24, Thal, the occupier shall pravide Partialty complied Wa are submutting U AN
| | separate eldctricity meter with all photopraph of separate = -~
| | APCD ¢

eleclricity meter with al
APCD

GM IRUN & STEE)

SBSR Off. : N/4 - 157, IRC Village, Nayapaitl, Bhubaneswar-751013, (Qdisha, Tal, : «91,674-2553043,
-332248 2623, Fax 't +91-3132248 [

Kol. Off, : 7 Watarioo Street, 2nd Floor, Kotkata-700 069, Tal. : +91
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on & Steel Company Lid.
CIN Ulﬁ OW 2007PLC113656 E-mail : gmsteelbbsr@gmail.com
2B rLavTatieazR e AND AT4, ASP A6P A7 AB A9 A10 AT1P, 1il Phase, Industrial Area,
Adiw:n.ﬂmhcdm Dist. : Seraikelia-Kharsawan, Jharkhand-831013
i -~} W8 0. Aukhia -
25. That, the occupler ail mst i Partially complied Prasently manuaHv
mechanical operatdd system fgr timely :r_:lqbned every sunday
sllection and ramgval pf the flue dust |
generatediip ﬂﬁ'ﬁtﬁl:tidn contral
device. i o]
26. | That, the occupier: shail provide Being compliet i
oftware controlied interlocking facllity
1 keeping in view-ofon-line emissian and
i effluent monitoring system to ensure
,5 .stoppage of feell conveyor, so that the
feed to the kiin walld stop
automatically, if emergency/safety cap
of the rotary Kiln s opened orESP is |
nan-operational AN
f“ 27. That, the safaty cap/emergency stack Being complidd
of rotary kiin type plant, which is ! !
generally instajlatiaboye the after
burner chamber{ABC)of feed end
column should notbe used for
discharging untreated emission,
|bypassing the ajr polluion control b
device {
28. The conteht of Environmental | - || We had submitted
clearance yide F.Np.)-31011/641/2009- | ! offline transfer of
IA.}1(1) dated 17:01.2011 for! f | change in ownership
expansion of sponge :_tm plant (100 | | t/s Bimaldeap stee!
TPD to 200 TPD)and instaliation of steel  private limited to M/s
| melting shop {330 TPD)and captive GM iron & steel
' power plant{ul\dw -4MW WHRB & | cofnbany limited on
| MW AFBC)by M/sBimaldeep Steel i 30/11/2022 at
Private Limited. VMOEF{LA Division)Gov.
@.. fiindia,paryavaran
,, ' hewan,CGO
mplex,Lodhi
F ap,_new —delhi-
L 11003.again we had
submitted online
;p lied for transfer of
| EClto MOEF & CC vide
ref.no-
1AfIH/Indi/457406/2024 I
i dated-02-01-2024 has |
| tesan still pending by
' il { , copcerned authori
| 29. | That, the ocaupier shall dispose fly ash | Eurther not appiicalile lf
i | as per Fly ash-notification 13999 and its ahd we have nm‘C Aﬁ-'“--.\(
' | amendmentiherein . 24 L plane B o r‘ +
{30. | That, Reguizr monitoring of influent Assure to cofipl 1’ Wi have atr-a_p!.eﬁ e R 1[‘ .'l v
and effluent susface sub-surfaceand |+ 'ﬂ*s" togy L' E‘u : ;! il ¥ \ -
BBSR Off, < N/4 - 157, IRC Viltage; Nayapaltt, Bhubaneswar-751015, Odisha, Tel, - +01-674. 2563043 Fak &b\&g D Al
Kol, Off. ; 7 Watarioe Street, 2nd Flooy, Kolkata-700 069, Tet. : +91-332248 2623, Fax : «91-332248 A - 1'—!26
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GM Iron & Steel Company Ltd.

CIN : U27310WB2007PLC113656 E-mall : gmsteelbbsr@gmail.com

PLANT-A11P A12P A13P AND A14, ASP AGP A7 AB A9 A10AT1R, (UL Phase, Industrial Area,
wa, Jharkhand-831013

i Pl 1 - BLITAE, RN 3 og. Mukhis
ground water {including chromite)
shauld be ensured and treated
wastewater should meet the norms
prescribed by the state pollution
contro! Board or déscribed under the
Environment:{Protection} Act, 1986
whichever are more stringent Leachate
study for the effluent generated and
analysis shall also be regularly carried
out and report submitted to the
ministry’s Reglonal office at f
Bhubaneswar SPCB and CPCB.
a1 That, A time bound action plan shall be | Partially complied
submitted to reduce solid waste, its

t ; proper utilization and disposal |
32, That, proper Assure to complied We load the waste solid
handling,storage,utilization and material, cover it
| disposal of all the solid waste shall be properly, and then
ensured and regular report regarding dispose of it.
toxic metal content in the waste
material and its composition, end use
of solid/hazardous waste should be
submitted to the ministry’s Regional
office at Bhubaneswar,SPCB and CPCB.
33. That, vehicular poliution due to
! transporiation of raw material-and |
finished products shall be controlled. |
Proper arrangements shall also be |
made to control dust emissions during
loading and unloading of the raw i
; material and finished product.
@' 34. That, the water consumption shall not
exceed as per the standard prescribed
for the steel plants. :
35. That, the occupier shall submit Assure to compjled i
applications for renewal of cansent
under section 25/26 of the
water{prevention & control of
pollution)act,1974 and under section ]

Action plan must be
done.

' Being complied

%m?complietf Relevant repért

21 of the Air {prevention & control of £
pollution)Act, 1981 again 120 days prior ' ';.3'
to the date of expiry of this consent —~y
i.2.31.03.2025 with documents : Lt ot 1
showing compliance of all of the above | ! Pl Regh. +=
i condition. [ i V¥
' ' 5
(B) | General conditions s .
51 | Stipulated conditions | Status of compliance | Remarks R !
ap JRON & STEEL o |
SB5R Off. : N/4 - 157, IRC Village, Nayapalli, Bhubaneswar-751015, Odisha, Tel. : +91-674:2553045 e 3 -6 3045
Kol. Off. : 7 Waterioo Strest, 2nd Floor, Kolkata-700 069, Tel. : +91-332248 2623, Fax : +91-332238 atoiy
authorized B!
ooy =kt ramtereane e e F
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GM Iron & Steel Company Lid.

CIN : U27310WB2007PLC113656 E-mail : gmsteelbbsr@gmail.com

PLANT-A11P AT2P A13P AND A14, ASP AGP A7 AB A9 A10 A11F LIl Phase, Industrial Area,
Adityapur, Jamshedpur, Dist, : Seraikella-Kharsawan, Jharkhand-831013

FLANT B, suntl. ChandiliOpp, Mukhia Hotel), (st Seralkella-Kharsawan, Jh.-832404
That, the accupier shall maintain the Being complied PM 10 analyzer has been |
National Ambient Aif Quality standard installed for regular i
given balow: maonitoring. ]
That, the occupier shall maintain the Being Complied OCEMS has been instalied
emission quallty within the standard Assured to maintain
and the quantjty as follows:

03. That, the occupler shall keep process Being Complied

effluent in close-circuit and the quality
of effluent from other sources in

conformity with the standard{s)and the
i discharge quantity as below: '

04. That, the occupler shall dispose of solid | Being complied |
| | wastes as follows:
0s. That, the occupier shall keep DG set(s) | Being complied

within acoustic enclosure(s) and shall
keep the height{s)of exhaust pipets}as
per central pollution control board
norm.

06. That, the occupier shail install and Partially complied | We have attached PO copy
maintain central ground water with progress report with
Board/state Ground Water Directorate photograph.

approved system of rain water
harvesting-cum-ground water recharge. | AL A
07. That, the octcupier shall grow and 8eing complied
maintain greenery in the periphery and i
other available spaces and shall
continue enhancing its plant density i
and biodiversity. I |
08, That, the occupiar shall summit Being complied !
environmental statement with |
supparting stochiometric calculations |
analyses reports, every year. = )
03 That the occupier shall submit Being complied We have attached the latest
report{sjduly monitored and issued by test report accordingly

an NABL accredited/iSO 9001:2008 and
OHSAS 18001:2007 certified laboratory .
in compliance sub-Para(2},(3),(4) and i
(5} of paragraph 3 of this CTO yearly at |

] required perladijcity, | 2 Ay
10, That, this CTO is valid subjected to the | Agreed /e.* K o (
5 R

[ validity of mining lease/Mining 1?.
plan/Ecofiiendly/Environmental A/ ASs KR SEN va N

J clearance, if applicable. In case of no Sl NoTARY V2
lf renewal of Mining fease/Mining plan, ,'_f: Rt;-"..'"f- . 1oR A "} ]'
| | this consent shall be treated as revoked =\ E(b.v GATE / e /!
| | automaticaily. _ Y e N 11298 S
j 11 | That, this CTO is issued from the | Agreed ' ('} i '\’E 7

! Environmental angle oply and does not | 301,{'""’3 \{‘é:/

. absole the occupier from other ! } )ﬂ_&h&mjﬁ%—l}_ﬂj’

(M IR

ISR Off. : N/d - 157, IRC Village, Nayapalll, Bhubarteswar-T51015, Odisha, Tel, : +91-674-2553045, Fa '\*’*7&?@{ b
A. Of. 7 Watarloo Street, 2nd Floo, Koikata-700 069, Tel. : 491132248 2623, Fax : +91-332248 0608 1 1 701 1)
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GM lron & Steel Company Lid.

CIN 1 U27310WB2007PLC113656 E-mall : gmsteslbbsr@gmail.com

l PLANT-A11P A12P A13P AND A14, ASP A6P A7 AB A9 A10 A11F, (Il Phase, Industrial Area,
Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013

statutory obligations prescribed under
any other law or any other instrument |
in force. the sole and complete i
responsibility to comply with these |
conditions ald down in all other laws '
for the time being in force, rests with
t tha industry/unit/occupier
v i 12. That, this CTO shall not in any way, Agreed
adversely affects or jeapardize the legal
proceeding, if any, Instituted in the past
or that could be, instituted against you
by the state Board for violation of the
previsions of the Act or the Rules made '
there under |
@ 13, That, the occupier shall comply with all | Assured to complied
applicable provision of the water
{prevention & control of
pollution)Act,2974;the water
{prevention & control of poliutionjcess
Act,1977;The Air {prevention & control
of pollution)Act,1981;and the
Environment{pratection)Act,1986 and
Rules made there under.

The point-wise status of compliance to the conditions stipulated in the Environment
clearance letter issued by the ministry vide letter No 1-11011/641/2009-1A.2 (1) dated
17.01.2011 is given below:

[ 51 [ stipulated conditions Status of compliance | Remarks !l
e Efforts shall be made to reduce RSPM We have already :
K levels in the ambient air and a time installed Electrostatic
bound action glan shall be submitted. precipitator (ESP)in
On-line ambient air quality monitoring | the plant and the

and continuous stack monitoring
facilities for all the stack shall be
pravided and sufficient air pollution
control devices viz. Electrostatic
precipitator (ESP) and bag fill etc. shali
be provided tp keep the emission levels | CPCB server.
below 50 mg/Nm by instaliing energy There is a single stack
efficient technology of 30 metres height,
The project has also
installed bag filters in

stack emissions are
monitored
continuously and
connected to the

':Z'fa?/rsis KR SEN

S8y %

{f NOTARY

\_,'t'o" I 3 waan, MG, ‘3862”8
|\ Tupiny GATE

L OB 28

oW ;v % 1 : : (3
Sw 5,;}{\
oy
BBSR U, : N/4 - \ [ Viilage, Nayapalii, Bhubaneswar-751015, Odisha, Tel. = tﬂq&ﬂ 5 ax 1 +91-674-2551045

Kol. OfF. : 7 Watarico Street, 2nd Fioor, Kolkata-700 059, Tel. : +91-332248 2623, Fix!
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GM Iron & Steel Company Lid.

CIN.; U27310WB2007PLC113656 E-mall : gmsteelbbsr@gmail.com

PLANT-AT1P AT2P A13P AND A14, ASP AGP
4 A7 AB A9 AT0A11P, LIl Ph
Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jh_ark::ﬁ;l-lgg:j;ggal ks

PLANT-Kurli i iL(Opp. Mukhia Hotel), Dist.Seraikella-Kharsawan,

Jh.-832404

dust emissions

As proposed, Electrostatic precipitator
{ESP) shall be provided to WHRB, FBC
and DRI plants to cao particulate
emissions within 50 mg/Nm. Fume
extraction system shall be provided to
induction furnaces to control the
emissions within the prescribed
standards.

Being complied

it was observed that
the project has ESP
installed for the DRI

plant

The National Ambient Air Quality
Standards issued by the Ministry vide
G.S.R. No. 826(E) dated 16th
November, 2009 shall be followed.

Already submitted
reports on the
monitoring of the
Ambient Air Quality in
the industrial plant.

V.

Gaseous emission levels including
secondary fugitive emissions from all
the sourges shall be control within the
latest permissible limits issued by the
Ministry'and regutarly monitored.
Guidalines/Code of Prac issued by the
CPCB shall be followed. New standards
for the sponge iron plant issued by the
Ministry vide G.5.R. 414(E) dated 30th
May, 2008 should be followed.

it was observed at site
that the project has
installed monitoring
equipment for
continuous gaseous
emissions monitorng
from the stack. This s
being transmitted to
the CPCB and J5PCB
servers online. The
stack emission values
have been mentioned
at table number 1,in
the compliance to
specific condition
no(1).values reported

are within the limits. _ |

it is noted that the

Hot gases from DRI kiln shall be passed
through Dust Settling Chamber {DSC) to
remove coarse sailed and After Burning
Chamber {ABC) to burn CO compietely
and used in waste heat recovery bailer
(WHRB). The gas then shal! be cleaned
in ESP before leaving out into the
atmosphere through 10 fun and stack

hot gases from the

. DRI kiln is passed

| through Dust settling
| chamber (DSC) and
after burning
hamber (ABC) to

rn CO. The gas s

r passes through
ESP,ID fan and
stacks, cleaned

L Faw : =31-674-25953043

BBSR OfF. : N/4 - 157, IRC Village,
Kol. Off. : 7 Watarioo Street, 2nd Floor,

Kolkata-700 069, Tel,

T d Y S R

Nayapalll, Bhubaneswar-751015, Odkha, Tel. : 91+
- +91-112248 2623, Fax ; +91-332248 0602
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GM Iron & Steel Company Ltd.

CIN : UZ7310WB2007PLC113656 E-mail : gmsteelbbsr@gmall.com

Area
LANT-A11P A12P A13P AND A14, ASP AGP A7 AB A9 A10 A11P, lll Phase, Industrial '
: Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013

rain water harvested. If needed,
capacity of the reservoir should be
enhanced to meet the maximum water
requirement. Cnly balance water
requirement shall be'met from other
source.

PLANT-Kurli, Khunti,Chandil{Opp. Mukhia Hotel), Dist Seraikelta-Kharsawan, J.-832404 —
Vi, ~ | Total water requirement shall nat drawing water from t {E!! J
exceed 1,050 KLD. Efforts shall further 7 numbers of Tube wells |
be made to use faximum water from for which the project
the rain water harvesting sources, Use auth1orit.:es have made
of air cooled condensers shall be applications to the
explored and closad circuit cooling Groum.i Yvale‘r
system shalf be provided to reduce authorities vide letter
water consumption and water No.87296 dated
requiremenl shall be modified 21.01.2023, .
accordingly. All the afftuent shail be ‘A_Iater frc_:m the pla(!t is
treated and used for ash handling, dust directed afuo a 'setthng
suppression and green helt chamber in whu_:h ]thte
| developmef‘t. No effluent shall be | suspendgd pamcu; a ed
i discharged and zero discharge shall be .matter is removed an
'f adopted. Sapitary sewape should be then the clear water 15
treated in speciﬁé tank followed by recalculateq and re-
soak pit. L used in the |n.ciE15trv. )
Vil. Effort shall be made to make use of We had provision for

collection and storage
for rain water. The
water was being used in
the project for purposes
like water sprinkling
over roads for dust

| suppression, wataring
the plantations,
washing,.etc

i However, it was noted
that the project was
drawing water through
the 07 nos. of bore

l wells which are stated
to have been made by
the earlier owner,

VII. | Regular monitoring of influent and
effluent surface, sub-surface and
ground water {including chromite)
should be ensured and treated
wastewater should meet the norms
prescribed by the State Poliution
Control Board or described under the
Environment (Protection) Act, 1986
whichever are more stringent. Leachate
study for the effluent generated and
analysis shalt also be regularly carried
out and report submitted to the

Ministry’s Regional Office at Ranchi,
. ! SPCB and CPCB.

e >

1X. 7 Thz watar :ons-Jmp;w}hEll aot
L2t consumation shall ot

e

We have attached
flow- meter In &out
| with photograph and

Ty o3y online data sheet,
/ﬁm

'\'\

BBSR Gff, : N/4 - 157, IRC W"ngr Nayapatt, Bhwubane ¥
Kol. Off, : 7 Watarlon Streat, 2nd Fper, Kotkata-700 oﬁﬂ;'arr 751015,

Bt s st T S
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Odisha, Tel, . 91-674-2553045, Fax " +91.574 2337005
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GM Iron & Steel Company Ltd.

CIN : U27310WB2007PLC113656 E-mall : gmsteglbbsr@gmail.com

PLANT-A11P AT2P A13P.AND A14, ASP AGP A7 AB A9 A10 A11IJ,, {ll Phase, Industrial Area,
Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013

shall be utilized in AFBC boiler of power
plant and no char shall be used for
briquette making or dispased off
anywhere else. AFBC boiler shall be
installed simultaneously along with the
DRI plant to ensure full utilization of
charfrom the beginning. Scrap shall be
used in stee! melting shop (SMS) and
SMS slag and kiin accretians shall be
properly utilized. All the other soiid
waste including broken refractory mass
shall be properly disposed off in
environment-friendly manner.

Therefore, the coal fines and
char from the DR! Plant is
presently not being

consumed in the AFBC boiler.
The plant does not have SMS
plant in operation. Presently,
all the solid wastes are being |

We have AFBC Boiler.
Therefora, the coal fines
and char from the DR!
Plant is presently not
being consumed in the |
AFBC bailer. The plant |
does not have SMS |

i Nt ChanditiOpp, Mukhia Hotel) Dist, Serafkalla-Kharsawan,Jh. -
exceed as per the standard prescribed J
for the steel plants. |
X. | All the coal fines, char from DRI plant We have AFBC Boiler Partially complied |
l

stored within the plantand
partly disposed to the f
vendors, ,

i
§

|

! partly disposed to the

i we will complied,

plant in operation.
Presently, ail the solid
wastes are being stored
within the plant and

vendors.

After EC expension

Xl

Proper Utilizatlon of fly ash shall be
ensured as per Fly Ash Naotification,
1999 and subsequent amendment in
2015.

We have not CPP in the plant |
and there is no generation of
fly ash in the plant.

Further not applicable
and we have not CPP in

plant

Xil.

Vehicular poliution duse to
transportation of raw material finished
praducts shall be controlled. Proper
arrangements shall alsp be. made to
control dust emission during loading
and unloading ofithe raw material and
finished product.

X

All internal roadsishall be black topped.
The roads shall be regularly cleaned
with mechanical sweepers. A 3- tier
avenue plantation using native species
shall be the linked coat mines shall be
created within the unit

| by the through water |
| tankers to water on the

Being complied
Woater sprinkling is done

roads, It was noted that
there were water

sprinklers installed near
the loading and i
unloading sites.

However, the project
needs to increase the

| number of water

sprinklers along the
roads as well as loading
and unfoading sites

(0l Gl

L )

J., ;C_'.Q'f D_P\TE

B =
A%

$1.12.48

Y kaﬂg‘;';[., . |Ja\42“8 »r

sured to make all
ads concrete within

BBSR O, : N/4 - 157, IRC Village, Nayapaili, Bhubaneswar-751015, Odisha - L =
Kol. Dff. : 7 Watarioo Street, 2nd Floor, Kolkata-700 069, m.:.qteazzzqa'”zafz}z sl AR R Ny 2333045
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CIN 1 U27310WB2007PLGTH3656

pmu'r-mwm:iw_m JAND (A14, AP AGP AT AB A9 A10 AT1P, LIl Phase, Industrial Area,
Adityapur, Jamsl , Dist. : Sera:Illa-Kharsawan, Sharkhand-831013

GM lron & Stee|l Compa

ny Lid.

E-malil : gmsteelbbsr@gmail.cpm

- ahdil{Opp, Mukhia Hotel), Dist Seralketla-Kharsawan, Jh.-832404
) i il e { Presently, cleaning is
Ik i being carried out by
i I i means of manual
i e | AN cleaning. o
*f Wiv. | Proper handling, stirdge, utifization T We have keeping all raw
and disposal qfaf_l 2 solid waste shall | materials within project |
be ensured andiregliar report: ‘| area. However, proper
regarding togic m?l;conten‘:t inthe | systematic means of
waste material' anflicpmposition, end { covering of materials by
use fso[!d hazayddus waste sHibuld be sheds or by tarpaulin
submitted to the Minfstry’s Reglonial and storage of raw
Dffice at Bhubiarigswir SPCB7and €PCB. materials, with proper
' covering and measures
' ' tn.check spillage are to
b |ENE A be adopted by us.
"Xv. | A time bound action pian shall submit Partially complied
.co-reduce solid wastg, proper utlilzation 1 submitting Time Bound
jand disposall ' Action Plan to reduce
u 5 solid waste and its
] ' proper utilization
Xvl. |/Rikkand Disa_'s'téifL Hnagemerit -pian t partially complied
alpng with the migration maasures t
shall i prepared and a copy submitted | Disaster management |
ta the Ministry's Regional Office at | related plan is
Bhubaneswar, SRCB and CPCH within 3 e
| months of issue ofienvirgnment
clearance 1l LML |
MVIl. | As proposed, green beft shall be Already developed ;‘
developed in 83%of plant ar 5 as per new green belt |
the CPCB guidelings in consultation plantation along the
r with the DFQ; boundary and within
the plant. we have .
developed raising 33% |
green belt as per the |
J = stipulation. o
fVill. | All the recommengations made in the Baing complied '
Charter on Corporate Responsi}buity for | | {charter on corporate
Environment Frotection (CREP) for the i . ihili
Steel Plants should be implemented.” | ; ?':'s[ K 0 ‘ | Lis\f:?;:::::: o |
:r_/' . *‘1' | protection(CREP)is :
: g ff W attached.
XiX. | ‘Atleasts %of theitotal cost of the ‘J ( N W A Being complied ol

item-wise derails along with time
bound-action plap should be prepared

and submitfed to the Ministry's

project should be earmarked towards .
the carporate social respensibility and

Based assessment
study and
development of CSR

L{ﬁrt‘iﬁ-at,tached)
‘:\A‘,- | LAAELA R

) 3
Regd. . 13862118
gEXP'nRY DATE /g
31.12.28

P e

BBSR Off. ; N74 - 157, IRC Village,

vapalll, Bhubaneswar-751015, Odisna, Tel. : +91-674 -2553@43}‘;%‘@’ - g gl

T T

Kol, Off. : 7 Waterioo Street, 2nd Flotr, Knlkata-700 069, Tel. ; +91-112248 2623, Fax : +91-33224QLK
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GM Iron & Steel Company Lid.

CIN : U27310WB2007PLC113656 E-mail : gmsteelbbsr@gmail.com

PLANT-A11P A12P A13PIAND A14, ASP A6P A7 AB A9 A10 A11P, (Il Phas
! : » A e, Industrial Area,
Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013 :

regional Office at Bhubaneswar.
Implementation of silch program
should be ens_tfred accordingly in a time
bound manner.

The company shall provide housing for
construction labourwithin the site with
all necessary infrastructure and
facilities suchas fuel for cooking,

! mobile toilets, mobile STP, safe

| drinking water, medical health care, | -
i créche ete. The housing may be in the 'I .
form of temporary sttuctures to be I

removed after the completion of the | j

[

B. ' General Conditions

i. | The project authorities shall strictly Being complied

adhere to the stipulations made by We have obtained CTO

the Jharkhand Pallution Control : from the Jharkhand State

{(1PCB) and State Govt. Poliution Control Board
vide letter No. JSPCH

' JHOI RNCI CTO -

149971141 2023/516

dated 23/ 031 2023

which is valid Up to

31/03/2025.

Being complied

The reports on environment.
quality monitoring provided by
the project proponents; Stack
emission recarded is SPM and
the AAQ) within the prescribed

At no time, the emission shall
exceed the prescribed limits. In the
event of failure of any poilution
control system adapted by the unit,
the unit shall be immediately put

1.

;' out of' operation and shall not be limits.
restarted until the desired {test report and online data
efficiency has been achieved. sheet is attached)
i), | No further expansion or Assured to comply
maodifications in i the plant shall be
carried out without pr_ior approval We assured that
of the Mm_ls;ry of Enw:ronment and project proponentto |
Forests. in Case of deviations or r
alterations in the project proposal Lompty .wnh i
from those submitted to this i stipulation. s
Ministry for clearance a fresh ! £
reference shall be made to the :
Ministry to assess the adequacy of
conditions imposed and to add ! T
additianal environment protection ! e
measures required, if any : foepd
iy, [ The gaseous emissions from various | I [ 8amng complied 1,
GM IRON & STEEL co. LT ;
2 \X T il __,_ﬁ_- % -'//
AR e N e 1T, AC A NEEE Msaslali Brulaneqzs T 2 > LR T i N "—-.....__'._,/____,/
2o bd T rgapee e g Tror Vatiara-TIG L8R, Tal , <i723ZIaS Lall Tas -3 33EN42 Segy i horized Signatory

gate

Scanned with ACE Scanner



\ 4
&M lron & Steel Company Lid.

CIN : U27310WB2007PLC113656  E-mail : gmsteelbbsr@gmail.com

pLANT-A11P A12P A13P AND ' A4, ASP A6P A7 AB A9 A10 A11P, llL Phase, Industrial Area,
Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-g_3101'3

pracess units shall conform to the
loadlmas.s !:ased stangard_s notified The project proponents
by the Ministry on 19™ May, 1893 have assured to comply
and standards prescribed from time with the stipulation
to ime. The State Board may
specify more stringent standards
for the relevant parameters keeping
in view the nature of the industry
and its size and location
V. | The project authorities shall strictly Being complied
comply with the rules and
regulations under Manufacture, The project authorities
Storage and Import of Hazaraous have submitted copy of
Chemicals Rules 1989:as amended the authorization from
in October, 1994.anh January 2000, the Jharkhand State
Authorization from the JPCB shall Pollution Control Board
be obtained for collection, vide Authorization no.
treatment, storage and disposal of JSPCB IHOI RNC/ HWM-
hazardous wastes.  16287064/2023/84 dated
12/12/2023
!We have attached new
application copy.
itled must strictly ' Being complied
V. ::n‘:;?je\::t:t?x::h:j and | The project authoritiesr
regulations with regarci to handling have subm_stte.d cﬂfpv o
and disposal nf’haz_ard_?us wastes in the authorization irom
accordance with the Hazardous the Jh;rkhand State
Waste (Management and Handling) P.cilutmn Control Board
Ruiles, 2003. Authorization from the vide Assurgd to Submit
poliution Control Board must be Authorization no.
obtained for coliection ! treatment / JSPCB/HO/RNC/HWM162
{ storage | disposal of hazardous R7064/2023/84 dated
wastes 12/12/2023
Mew application no- t
18549020, Dated ‘
16/02/2024 Airedy
applied. Application 1s still 1
pending by ISPCE. .
We have attachgdr}}wﬂt‘m%_&
0 b _ application ::nlplyé‘ { K O
Vil. | The overall idise level in and Being to suti'rqgﬂ /"““‘- ‘
|l s e LR o
well within stangards Y t Lo A 4
L | by providing noise Committee. i ! ::;?ta::ﬁfh‘;?c ii“,j,.f TARY \'+A
| | Control measures ingluding acoustic | :

e :3-"5‘-_‘;'_ -,.Ll‘lu 15802118 $
M ON & 5'1‘1-:\-:1.1“‘-:;\: %-‘x =y DATE %
’ v
et N il -‘1.28
S o E wovaiRaet ) Sevanac st Ss T8 SR RN AR & ;
oL nee, | starion SCas 106 FioGn FRRaia Il E, Ta eBaaosde SRRe TR0 T 1 22i4d .,:--;\u\hm-;zr‘(l St )

¥
FRTITLL :hh

|

Scanned with ACE Scanner

362



9P

363

GM lron & Steel Company Lid
r| L]
CIN : U27310WB2007PLC113656  E-mail gmspteglhbsrtggmau.com
/‘ PLANT-AT1P A12P AT3P AND Af4, ASP A6P A7 AB A9 A10 At1 ill Phase, lIndustrial Area,
A Adityapur, Jamshedpur, Dist, ; Seraikella-KharsawantiJharkhand-m013
i il t i o Ih,-832404
haods, silencers, Bnclosures etc. on i ;
all source of noise generation. The |
ambient noise levels shall conform ?
to the standards prescribed under I
Environmenti{Protection) Act, 1989
[viz, 75 dBA {day time) and 70 dBA
{nighttime), . { {
| VIIL. | The company shali develop rain ' Being complied I
water harvesting $tructures to i
harvest the rain ‘water for We have attached PO |
utilization in 'thell;an season copy with photograph
besides recharging the ground
water table ’ - -
IX. | Occupation Health shall ' Partially complied
Surveillance of the workers shall be I
done on a regulat basis and records We have attached staff |
maintained as per the Factories Act. | health surveillance i
| report copy. _§
X. | The project proponent shall also The project proponents have Assured to comply .
comply with all the environmental | submitted that they have | within -6 moaths. |
protection measures purchased the plant from Bank |
during auction. We have attached |
" name change copyon |
| They to not have a copy ot the e o name
EIA/EMP preparad based on - -
which EC has been issued by the | change we will take |
Ministry. axpension E,C, however
we have submitted
However, they have sought | proper ail the
time of 3 months to comply with | Environmental !
| the stipulation. I .| protection measures. i
Xl. | A separate Environmental il Being complied ]
| Managemant C?II lequipped with |
full-fledged labosatory facilities We have appointed i
i shal_l be setup tc‘"i tarry out the name with contact I
enviranmental management and
monitoring functibns LIk |
' Shudhansu prakash- !
_ 1 9108121695 ;
XIl, | As proposed; RsT6047.00 Lakhs and Partially complied
Rs. 969.00 Lakhs shali be earmarked
towarr_.is total captain cost and | We have attached i
recurring cost/annum for L ; f |
environmental pollution contyol t thn plan for prg = |
measures and judiciousty used ta F prnponentg o -
| implement the conditions { implementaﬁl
| | stipulated by the Ministry of i schedule..
I Environment:and Forest as weall as ! i,

. the State Government: A time

TETRLE N2 GE e NRAE |2t aes o7 shins T 5ATaZiires C iy oNe R\ N
H3L S LT anamee Sresr Ind Flgoe Kaketa-T0 s, T 130242 2030 Sax: W5n032248 00 R Tarl

I

Rt AR '1'1'!'6:'“"'-';'{!-_ T : by
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GM Iron & Steel Company Lid.

CIN : U27310WB2007PLC113656  E-mall : gmsteeibbsr@gmail.com

/‘ PLANT-A11P A12P A13P A,ND A14, ASP AGP A7 A8 A9 A10 A11P, [l Phase, Industrial Area,
A Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013
__ P1LANT=iurli, Khuntl,Chandil(Onp. Mukhia Hotel),Dist. Secatkella-Kharsawa, = gi2d0d .
bound |mplementétinn schedule

shall be implement ail submitted to
the Ministry andits Reglonal Office
at Bhubaneswar ip implement all
the conditions stipulated herein.
‘The funds so provided shall not be
diverted for any athers purpose. et S
Xiil. | A copy of clearance letter shall be Being complied
sent the proponent to concerned We have attached copy |
panchayat, Zita Parishad/Municipal of NGO regarding
Corporation, Urban Local Body and | clearance action plan |
the local NGO, ifany from whom for project proponents |
suggestions{representations, if-any with implementation
were received while processing the cchedule to regional

proposal. The clearance letter shall ,
1r alsopbe put on the website of the | office, MOEF&LT |
company by the proponent. ? = L r
XIV. | The project proponent shall upload '
the status of compliance of the Being complied
stipulation environment clearance {copy attached)
| conditions, including results of

monitored data their website and

TeSely..|

1
|

\ shall update the same periodically. |

It shall simultaneously be sent to
] the Regional Office of the MOEF, i
l the respective Zonal Office of CPCB i
| and PPCB. The criteria pollutant |

tevels namely; RSPM (PM 2.5 and

PM 10) 502, NOx {ambient leveis as !

well as stack) ::

XV. | The project propanent shall also { | Being complied
E
E
i

e

submit six monthly reports on the {capy attached)
status of compliance of the
stipulated environmental
conditions including result of
| monitared data|{both in hard copies
as waell as by eimail) to the ,
Regional Office MoEF&CC. of MoEF, |
the respective Zonal Office of CPCB I |
and the JSPCB. The Ragianal Office : | |
of this Ministry/CPCB/JSPCB shall
monitor the stipulated conditions.
XVI. | The Environment Statement for | Being complie
[ each financial yeacending 31st i'
. March in Form V asis mandated to E
I
|

i be submitted by the project

! proponent to the cbnrerned State

| pollution Control Bbard' as
prescribed under the Environment

3
(A Y

Régn. tic. 1080218
EYFIRY DATE

A
o) |
>

BATA G o337, 130 i ags, apad ol Encoadapags TR EE D0fira, T2 ot Al ENaT T

Fzi G T Mataries Strast, 2nc Floon ¥laaex TEO £33, Tr 3 <3323ad 2e2l Tax o 91330113 o A \Opt “6' ~
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GM Iron & Steel Company Lid.

CIN 3 U27310WB2007PLC113656 E-mall: gmsteelbbsr@gmail.com

PLANT-A11PA12P A13P AND Al4,
Adityapuy Jamshedpur, Dist.

amended subsagquently, shall also
be put on he website of the
company ajong with the status of
compliange of environmentai
conditions ang shall also be sent to
the

ASP AGP A7 AB A A10A11P, LIl Phase, industrial Area,
- Seralketla-Kharsawan, Jharkhand-831013

HES
[ {Protectian) Eﬂﬁs, 1986 as h i

The project praponent shall inform
the public that the project has been
accorded enviranmental clearance
by the Ministry.and copies of the
clearance Jetter are available with
the JSPCB and may also be seen at
the website of the Ministry of D, » |
industry, M/5 GM.iron and
Environmentand Forests at
http:/envfor:pic.in This shall be
advertised withiiz seven days from
the date ofissue of the newspapers |
that are widely tirculated in the
region of*whikh one shali be in the
Jvernacuiar language of the locality
concerned and a copy of the same
should be forwarded to the regional
" office.

XVIL.

Bei}\g comfnﬂa

Project authorities shall inform the
Regional Office as well as the
Ministry, the date of financial
closure and final approval of the
praject by the concerned

authorities and the date of
comrn'encing’ the land development
work. L

FVIII.

Being complied

Therefore, it is our humble request to you kindly consider our request for depositing
Rs.2,53,125.00{only 6 days)instead of the total environmental cost of Rs.26,15,625.00{60
days).we would like to assure you that we will be ready to deposit the said amount within
a week. Or you may.give proper guidance so that we can deposit environmental

compensation amount.
Thanking You
FOR G.M IRON & STEEL COMPANY LIMITED

Shudhansu Prakash .

gL COL LT
(M iM&i&g‘S%ginaiow)

NN

!\%kl hurizmi Slgp;m ry

=2 Regd. Ko, 13862113 | g
EXFIPY DATE
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